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Advocate for the : —mgpms s e
{Respondent (S)} 95 U @QX M?S’ C
Notes of the Registry Date Order of the Tribunal
i1 12.10.2009 ‘Heard Mr. A.Ahmed, learned
is W 4 mf = g‘;’:m ~ counsel appearing for the applicant and
di — ., Ms. U. Das, learned Addl. Standing
! i L 0
DI* '3/Z 9 (7(23;7 ; 3 unsel representing the Respondents
alvta {0 .“:.....,r..‘....-.....nv‘r&& (t Wl].om acopy Ofthis O.A. haS ah‘cady
Dy. moﬁ been served) and perused, the materials
B f{{’ /09 ' placed on record.
2 | [O© . .
all Admit. Issue notice to the
< Jro /03 N / Respondents requiring them to file their
v y counter by 01.12.2009.
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e 7\\/1./4?75_(‘ Aw;; gy
f""“ S Sany %}e: . (M. aturvedi) (M.R.Mohanty)
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4%:}0/ 23 however,\sllow oni
the needfiy.
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Ms. U. Das, learned Addl. C.G.S. e,
seeks: six weeks hme to file: reply We,

()} ;LQ .2609

) /\.._.

.howevegf, al}qw onjyr fom.. weae;lgs_nme to do
the needful. |

List on 04.01.2010

Madan kurfor Chaturvedi) * - {Mukesh Kumar Gupla)
Member (A}, L Member (J)
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 04.01.2010 . © On'the request of Ms. U. Das, leamned
Addl. CGSC for Respondents, time is
extended to file reply within four weeks

- fime.

~ List the matter on 2n¢ Feercry, 2010.
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Appiicants cidim payment of Special .

" Duiy Allowance.

By filing reply respondents have stated
that vide order dated 18" December 2009
the ADGI(I/C)
Publications Division has been conveyed to

Annexure-Xill} sanction of
release a sum-of Rs. 1,11,125/- on account of
Special Duly Allowance. Leamed counsei for
the Appiicant contends that fill date necessary
payments has not been released. This has
been confqu’éd by the Respondenis’ counsel
stating that payment wili be made to
Applicant very shortiy.

Since necessary reiiefs as prayed for has
been granted by the competent authority by
sancfioning the amount and the biil has been
Sen’r to the PAO for payment.

in the circumstances, O.A.is disposed of
d“irecﬁng the concemed authorty to reiease

the payment within forthnight from fo-day. in

~ case said amount is not paid to the Appiicant

i

(Madan Kué Chaturvedi)

within the fime stipulated interest wiili have to
be given on the amount particuiarly when the
has been
competent authofity, Wiich ket he e
‘3} t’ho.c;\'—.b‘g disposed of accordingly.

amount sanctioned by the

)

Member (A} Member {J)

ak
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{Mukesh Kumar Gupta)
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"~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, /
GUWAHATI BENCH, GUWAHATI.

(An Application under Section 19 of the Administrative
" Tribunal Act 1985)

ORIGINAL APPLICATION NO. 02,0? OF 2009.

Shri Manik Chandra Das
....Applicant
- Versus -
The Union of India & Others
. . s Respondents

SYNOPSIS

The applicant was appointed to the post of Clerk Grade
II (Assamese) in the Prakashan Vibhag at Guwahati under
v Publications Division, Ministry  of Informatlon and

Broadcastlng, Government of 1India on 06 07. 1974 The

Government of India vide office Memorandum No 20014/3/83 IV
dated 14 12.1983 granted Special Duty"Allowances (SDA in

short) to the Central Government Employees worklng in the

North Eastern Reégion (NER). On 03.03.1988 the Appllcant was

promoted to the post Junior Stote Keeper and posted at New
Delhi. He assumed the charge of Junior Store Keeper at New

Delhi on 04.07.1988. On 30.08.1988 the Appllcant was
T —_—
reverted to his substantive post of Clerk Grade II

(Assamese) and posted at the office.wof"the Yojana

e

(Assamese), Guwahati from New Delhi at his own request. The

Government of India, Ministry“ of Finance, Depaftment_ of
Expenditure vide its Memorandum No. F.No.ll(é)/974E—II dated
.22.07.1998 extended the Special Duty Allowance to the
Central Government employees serving in the North Eastern
Region. On 02.05.2000 the Cabinet Secretariat (EA Section)

———

Govt. of 1India in consultation with Ministry of Finance

(Department of Expenditure) clarified the points of doubt
raised for paymeht of Special Duty Allowance to the Central
Government employees. The Applicant submitted a

representation on 01.06.2001 before the Deputy‘ Director

-———

\l’ :



(Admn), Publications Division, New Delhi for payment of

~ Special Duty Allowance on the basis of Cabinet Secretariat

clarification. On 29.05.2002 the Govt. of India, Ministry of
Finance, Department\gg-ggggnafture clarified the payment of
SDA to the Central Govt. employees posted at NE Region from
outside NE Region. The Applicant again  submitted
representations on 08.07.2002 and 03.08.2004 Ibefdre the

‘ S
Director, Publications Division, New Delhi for payment of

Special Duty Allowance to him. The Ministry of Finance,

Department of Expenditure E II Branch vide letter dated

26.02.2007 further clarified that the .C ntral Government
(———/”-———-—_". X N . .

employees - posted/transferred in NER at their own request

from outside the NER are eligible to et the ' SDA. The

Applicant  lastly submitted a representatlon. on 23.03.2009

-—

before the Additional Director General,  Publications
Division, Soochna Bhawan, New Delhi for payment of Special

Duty Allowance with arrear from the date of his posting at

NE region from outside NE Reglon On 30.04.2009 the
Applicant retired on superannuation from the ,Government
serviee. Till date the Respondents did not make any payment
of Special Duty Allowance to the Applicant from his_date of
posting at Guwahati from New Delhi till his retirement
although he is legally entltled for the same as per the
various Government of 1India memorandum as well as the

Cabinet Secretariat, Govt. of India clariflcatlon dated

02.05.2000 _and Ministry of Finance, Department of

Expenditure clarlflcatlon dated 29 05. 6.02.2007

respectlvely.
Hence this Orlglnal Application for seeklng justlce in

this matter.

Mok Unomdin Ras |




N, e
s )

Tﬂbun&ix
Gantm Mmmmmwe \
VTR AT ‘

IETRARR
i

!

‘ ' Guwahail Bench \

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, qaﬂa"t =S k
GUWAHATI BENCH, GUWAHATI. R ATy

(An Application under Section 19 of the Administrative
Tribunal Act 1985)

ORIGINAL APPLICATION NO. 2,02 OF 20009.

Shri Manik Chandra Das

..Applicant
- Versus -
The Union of India & Others
..Respondents
LIST OF DATES
06.07.1974 The Applicant was éppointed to the post of
Para 4.2 Clerk Grade II (Assamese)in the Prakashan
Annexure-1 Vibhag at Guwahati under the Publications

Division, Ministry of Information and
Broadcasting, Govt. of India.

14.12.1983 The Government of India granted Special

Para: 4.3 Duty Allowances to the Central Government

Annexure-2 Employees posted in the North Eastern
Region.

03.03.1988 Applicant was promoted to the post of

Para : 4.4 Junior Store Keeper and posted at New

Annexure-3 Delhi.

04.07.1988 Applicant assumed the charge of Junior

Para : 4.4 Store Keeper at New Delhi.

06.07.1988 Applicant pay scale was fixed at Rs. 1200-

Para : 4.4 30-1560-EB-40-2040 at Rs. 1290 P.M. w.e.f.

Annexure-4 04.07.1988.

30.08.1988 The Applicant was reverted to his

Para : 4.5 substantive post of Clerks Grade II

Annexure-5 (Assamese) and posted at the office of the

Yojana (Assamese), Guwahati from New Delhi
at his own request.

22.07.1998 The Government of India, Ministry of
Para : 4.6 Ffinance, Department of Expenditure extended
Annexure-6 the Special Duty Allowance to the Central

Govt. employees serving in the States and
Union Territories of the North Eastern

- Region.
02.05.2000 The Cabinet Secretariat (EA Section), Govt.
Para : 4.7 of India in consultation with Ministry of
Annexure-7 Finance (Department of Expenditure)

clarified the points of doubt raised for
payment of Special Duty Allowance to the
Central Govt. employees posted at North
Eastern Region.



01.06.2001

Para : 4.9

Annexure 8

29.05.2002
Para : 4.10
Annexure-9

08.07.2002
Para : 4.11
Annexure-10

03.08.2004
Para : 4.12
Annexure~11

26.02.2007
Para : 4.13
Annexure-12

23.03.2009
Para : 4.14
Annexure-13

30.04.2009

Para : 4.15

Date: Q/{o/(j‘ﬁ

Applicant submitted representation before
the Deputy Director (Admn), Publications
Division, Patiala House, New Delhi for
payment of Special Duty Allowance. '

The - Govt. of India, .Mlnlstry of Finance,
Department of ' Expenditure clarified the
payment of Special Duty Allowance to the
Central Government Employees posted at
North Eastern Region from out51de the NE
Region.

Applicant submitted another representation
before the Director, Publications Division,

" Patiala House, New Delhi for payment of

Special Duty Allowance.

Applicant submitted another representation
before the Director, Publications Division,
Patiala House, New Delhi for payment of
Special Duty Allowance.

The Ministry of Finance, Department of
Expenditure EII Branch clarified that .the
Central Government Employees
posted/transferred in North Eastern Region
at their own request from outside the NE
Region are eligible to get Special Duty
Allowance.

Applicant submitted his last representation
before the Additional Director General,
Publications Division, Soochna Bhawan, New
Delhi for payment of Special Duty
Allowance.

The Applicant has retired on superannuation
from Government service.

Filed By:

Advocate

Airecl s %D



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

A, (An Application under Section 19 of the Administrative
N , Tribunal Act 1985)
ORIGINAL APPLICATION NO. 2 9 OF 2009.

Shri Manik Chandra Das

- Applicant
- Versus -
The Union of India & Others
- Respondents
| "INDEX
" 1537 annexure ' Particulars “Page No
o. .
1 Application 1 to 12
2 Verification 13
3 1 Copy of the letter No.A.12019/7/73-
spl. (Admn.I) dated 06.07.1974. 1y 4o IS
4 2 Extract copy of the Office
Memorandum dated 14.12.1983. ' 16 40 )%
5 3 Copy of the order No.A-12026/5/8- A
Admn.I dated 03.03.1988. 1€
6 4 Copy" .of  the office order v
No.A12026/5/88-Admn. I dated 10
06.07.1988. . o
7 5 Copy of the order No.A-12026/5/88-
Admn.I dated 30.08.1988. 20
8 6 | Copy of the office Memorandum No.1ll
(2) /97-E-II(B) dated 22.07.1998. 21 +o 24
9 7 Copy of Cab. Sectt. UO No.20/12/99-
EA-1-1799 dated 02.05.2000. | 27 4o 29
10 8. Copy of the representation dated
01.06.2001. 30
11 9 Copy of the 0O.M. F.No.11(5)/97-E II|
(B) dated 29.05.2002. 31 o 3§
12 10 Copy of the representation dated|-
08.07.2002. 36
13 11 Copy of the representation dated
103.08.2004. | 37
14 12 Copy of the M/o Fin. (Expdr) U.O.
No.1l1(1)E.II(B)/07 dated 26.02.2007. - 38
15 13 |Copy of the representation dated 29
23.03.2009. , _
(4~ N/ S To=%¢0
Date: @//0/0—7 Filed By:



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI. '

FILED By

Sp i Moarik Clondra

" (An Application under Section 19 of the
Administrative Tribunal Act 1985)

ORIGINAL APPLICATION NO.0209 OF 2009.
BETWEEN

Shri Manik Chandra Das -
Son of Late Anadar Ram Das
Retired Accounts Clerk,
Office of the Yojana (Assamese)
Publications Division, '
Ministry of Information and
Broadcasting.
\ Resident of Garigaon {Jambori},
\ >, Post Office-Pandu, Guwahati

\ / - PIN-781012.

._AND._

1. The Union of India represented by the
Secretary to the Government of India,
Ministry of Information and
Broadcasting, Shastri Bhawan,

New Delhi, PIN-110001.

2. The Additional Director General (I/C)
Publications Division, Ministry of
Information and Broadcasting,
Soochana Bhawan, CGO Complex,

Lodhi Road, New Delhi, PIN-110003.

_ Respondents
DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE A_PPLICATION

IS MADE:

This application is not made against any particular
order but praying for a direction from this Hon’ble Tribunal
to the‘Respondents for payment of Special Duty Allowance to
the Applicant vide Government of India, Cabinet Secretariat
Letter_No.20-12—1999—EA~1—1789 dated 02-05-2000 and as per
clarification issued by the Ministry of Finance, Department
of Expenditure, E-II (B) Branch, M/O Fin.(Expdr,)U.O.
No.11(1)E.II(B)/07, dated 26.02.07. |

Appls cant
7”"% _ D veade 9/r0f oy

Applicant
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2. JURISDICTION OF THE TRIBUNAL: Guwahati Bench .
g RIS

The Applicant declares that the subject matter of the
instant application is within the Jjurisdiction of the

Hon’ble Tribunal.
3. LIMITATION:

The Applicant further declares that the subject matter
of the instant application is within the limitation
prescribed under Section 21 of the Administrative Tribunal
Act 1985,

4. FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your Applicant is an Indian citizen by birth. As
such he is entitled to get all the rights and privileges
guaranteed under the Constitution of India and the law
framed thereunder from time to time. He has retired from
Central Government servicé on 30.04.2009 as Accounts Clerk
in the office of the Yojana (Assamese) Publications Division
under the Ministry of Information and Broadcasting,

Government of India.

4.2) That your Applicant begs to state that he was appointed
to the post qf Clerk Grade-II (Assamese), in the Prakashan
Vibhag at Guwahati under the Publication Division, Ministry
of Information and Broadcasting, Government of India vide
appointment letter No.A.12019/7/73—spl.(Adﬁn.I) dated
06.07.1974. In the aforesaid appointment letter in paragraph
4 of the Terms and Cond{tions it has been stated that “your
appointment will be at Gauhati at present but you may be

required to serve anywhere in India”.
Copy of the letter No.A.12019/7/73-

spl. (Admn.I) dated 06.07.1974 is annexed
herewith and marked as ANNEXURE-1.

MM%WM%



4.3) That it is stated that the Government of India vide
office memorandum dated 14.12.1983 granted Special Duty
Allowance to‘the Central Government employees who are posted
at Nbrth Eastern Region and saddled with all India transfer
liability.'The.relevant portion of the O.M. dated 14.12.1983
is quoted below:

“The need for attracting and retaining the services of
competent officers for service in the North Eastern
Region comprisiﬁg the States of Assam, Meghalaya,
Manipur and Tripura and the Union territories of

“Narunachal Pradesh and Mizoram has been engaging the

attention of the Government for some time. The
<§§QG vernment has appointed a Committee under the
/‘Chairmanship of Secretary, Department of personnel and
Administrative Reforms to review the existing allowances
and facilities admissible to the various categories bf
civilian Central Government employees serving in the
region and to suggest suitable improvements. The
recommendations of the Committee have been éarefully
considered by the Government and the President is now

pleased to decide as follows:

(iii) Special Duty Allowance:-

Central Government Civilian employees'who have All India
transfer liability will be granted a Special Duty
Allowance at the rate of Rs.25% of basic pay subject to
a ceiling of Rs.400/- (Rupees Four Hundred) only per
month on posting to any station in the North Eastern
Region. Such of these employees who are exempt from
payment of Income Tax, will however not be eligible for
this Special'Duty Allowance, will be in addition to any
Special Pay and Pre Deputation Duty'Allowance already
being drawn subject to the condition that the total of
such Special Duty Allowance plus Special Pay/Deputation
Duty Allowance will not exceed Rs.400/- (Rupees Four

Hundred) only per month. Special Allowance like Special

Marmik. ctromndnn Aov

j-
JU



Compensatory (Remote Locality) Allowance, Construction
Allowance and Project Allowance will be drawn
separately”.
Extract copy of the Office Memorandum
dated 14.12.1983 is annexed hereunto and
marked as ANNEXURE-2.

4.4) That the Applicant was prombted to the post of Junior
Store Keeper and posted at New Delhi vide oxrder No.A-
12026/5/8-Admn.I dated 03.03.1988 issued by the Deputy
Director (Administration), Publications Division, Ministry
of Information and Broadcasting, Patila House, New Delhi. He
assumed the charge of Junior Store Keeper at New Delhi on
04.07.1988 and his pay scale was fixed at Rs.1200-30-1560-
EB-40-2040 at Rs.1290/- p.m. w.e.f. 04.07.1988 vide office
order No.A12026/5/88-Admn.I dated 06.07.1988.

Copy of the order No.A-12026/5/8-Admn.I
dated 03.03.1988 is annexed herewith and
marked as ANNEXURE-3.

Copy of the office order No.A12026/5/88-
Admn.I dated 06.07.1988 is annexed
herewith and marked as ANNEXURE-4.

4.5) That vide order No.A-12026/5/88-Admn.I dated 30.08.1988
the Applicant was reverted to his substantive post of Clerks
Grade II (Assamese) and posted at the Office of the Yojana
(Assamese), Guwahati from New Delhi w.e.f.  afternoon of

30.08.1988 at his own request.

Copy of the order No.A-12026/5/88-Admn.I
dated 30.08.1988 is annexed herewith and
marked as ANNEXURE-S.

4.6) It is to be stated that the Government of India,
Ministry of Finance, Department of Expenditure vide office

Memorandum No.11l(2)/97-E-II(B) dated 22.07.1998 extended the

MW/\/?'\/\M/\Q\%QM



Special Duty Allowance to the Central Government employees
serving in the states and Union Territories of North Eastern
Region and in the Andaman and Nicobar and Lakshadweep Groups

of Island including Sikkim as per the recommendations of the

umKFifth Central Pay Commission.

7 | Copy of the office Memorandum No.1ll
) (2) /97-E-II(B) dated 22.07.1998 is annexed
herewith and marked as ANNEXURE—6.

dated 02.05.2000 clarified the points of doubt raised for
payment of Special Duty Allowance to the Central Government
employees. One of the points in paragraph IV of the
clarification it has been held that an émployeé hailing from
NE Region posted to NE Regioh initially but subsequently
transferred out of NE Region but reposted to NE Region after
some time serving in non NE Region will get the Special Duty

Allowance on his posting to NE Region.

Qi Copy of Cab. Sectt. UO No.20/12/99-EA-1-

v 1799 dated 02.05.2000 is annexed herewith
and marked as ANNEXURE-7.

4.8) That your Applicant begs to state that he has been
saddled with All India Transfer liability in terms of his
offer of appointment and with the said liability he has
accepted the All 1India transfer 1liability as per his
appointment letter. It is worth to mention here that as per
said All %pdia Transfer liability he has been posted to New
Delhi froﬁ Guwahati and thereafter he has been reposted to
Guwahati. Therefore, in terms of various Office Memorandums
and clarifications issued by the Government of India from
time to time in reference to the payment of Special Duty

Allowance to the Central Government employees posted in NE

Mo Urowedaa Qov



Region, the Applicant is legally entitled for payment of the
Special Duty Allowances.

4.9) That your Applicant begs to state that:he;submitted
representation on 01.06.2001 before the Deputy Director
(Admn), Publication Division, Patiala House, New Delhi by
requesting for payment of Special Duty AIIOWaﬁce to him as
he is entitled for the same from the date of his posting at

orth Eastern Region i.e. Guwahati as per the Government of

Copy of the representation dated
01.06.2001 submitted by the Applicant is
annexed herewith and marked as ANNEXURE-8.

That the Government of India, Ministry  of Finance,
Department of Expenditure vide O.M. F.No.11(5)/97-E II (B)
dated 29.05.2002 further clarified the payment of Special
Duty Allowance to the Central Government employees who are
posted at North Eastern Region in view of vaxioﬁs judgment
passed by the Hon’ble Supreme Court of Ihdia. In paragraph 5
of the said 0.M. it has been stated that “The Special Duty
Allowances shall be admissible to Central Government
Employees having All India Transfer Liability on posting to
North Eastern Region (including Sikkim) from outside the
region”. ' | |

Copy of the 0.M. F.No.l11(5)/97-E II (B)
dated 29.05.2002 1is annexed herewith and
marked as ANNEXURE-9.

4.11) That your Applicant being aggrieved by not getting any
reply to his earlier representation dated 01.06.2001, he
submitted another representation on 08.07.2002 before the
Director, Publication Division, Govt. of India, Ministry of
Information and'Brdad¢asting, Patiala House, New Delhi for

granting him the Special Duty Allowance.



Copy of the representation; dated
08.07.2002 submitted by the Applicant is
annexed herewith and marked as ANNEXURE-
10.

4.12) That your Applicant begs to state that in continuation
of his earlier representations dated 01.06-2001 - and
08.07.2002 he submitted another representation dated
03.08.2004 Dbefore the Director, Publications Division,
Government of India, Ministry of Ihformation and
Broadcasting, Patiala House, New Delhi for granting of
Special Duty Allowance to him. In his representation he
stated that in paragraph IV of the Cabinet Secretariat
clarification dated 02.05.2000 has clarified that ‘an
employee' hailing ﬁrom NE Region, posted to NE Region
initially but subsequently transferred out of NE Region but
reposted to NE Region after some time serving in non NE
Region’ will get the Special Duty Allowance on his posting
to NE Region. The said representation was forwarded by the

Rditor-cum-Correspondent Yojana (Assamese), Guwahati for

Copy of the representation dated
03.08.2004 submitted by the Applicant is
annexed herewith and marked as ANNEXURE-
11.

That the Ministry of Finance, Department of
Expenditure E II(B) Branch vide its M/o Fin.(Expdr) U.o.
No.11(1)E.II(B)/07 dated 26.02.2007 again clarified that the
Central'Géveinment Employees posted/transferred in NE Region
at their own request from outside the NE Region are eligible

to get Special Duty Allowance.

Copy of the M/o Fin. (Expdr) U.0.
No.11(1)E.II(B)/07 dated 26.02.2007 1is
_ annexed herewith and marked as ANNEXURE-
: 12. |

v v¢(£%““2%§‘CJUU?MAJA@&\)%&%A



4.14) That your Applicant begs to state-that in continuation
of his earlier representations dated 01.06.2001, 08.07.2002
and 03.08.2004 he submitted last representatioh dated
23.03.2009 before the Additional Director General,
Publications Division, Soochna Bhawan, New Delhi for
granting of Special Duty Allowance to him. Ih the aforesaid
representation he has been stated that as per the Sixth
Central Pay Commission recommendations order dated
29.08.2008 all employees working in NE Region have already
drawn the Special Duty Allowance (SDA) from September
onwards. Unfortunately he has not yet been paid the same. He
also requested to the authority concern to grant him the
benefit of SDA on or beforef30th,April 2009 as he 1is going

to retlre from Government service on superannuatlon

‘f”‘“f‘.; .

&¢¢T§j§§§&&1agﬁﬁa ' Copy of the representation dated
P ‘

ﬂ?&ﬂvgﬁﬁ”” \ 23.03.2009 submitted by the Applicant is
\ -annexed herewith and marked as ANNEXURE-

Lo O \
y \ 13.

3 o Belt non
GNW&R/ﬂﬁma
ﬁ?‘wﬂﬁ 15) That your Applicant begs to state that he has retired
on superannuatlon from Government service on 30.04.2009. But
the Respondents in spite of his repeated request did not
grant him the Special Duty Allowance although he is legally
entitled for the same from the date of his posting at
Guwahati from New Delhi. Hence finding no other aiternative
the Applicant is compelled to approach this Hon’ble Tribunal

for seeking justice in this matter.

4.16) That your Applicant submits that he is entitled for
Special Duty Allowance from the date of his posting at
Guwahati till his retirement as per the various office
memorandums regarding payment of Special Duty Alloﬁances to
the Central Government employee who are posted at North

Eastern Region.

4.17) That your Applicant begs to submit that as per

Government of India, Ministry of Finance, Department of

MKOQAWW&M}@D\A
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Expenditure Memorandum date% zgﬁﬁgﬁiaggﬁs thel

Central

Government Employees posted/transferred 1in NE Region at
their own request from outside the NE Region are also
eligible to get Special Duty Allowance. As such he 1is
entitled for payment of S.D.A. from the date of his posting
at Guwahati till his retirement from Service. The
Respondents cannot deny the same to the Applicant without

any justification.

4.18) That your Applicant begs to submit that the not
granting of Special Duty Allowance to the Applicant by the
Respondents is arbitrary, mala-fide, whimsical and also not

sustainable in the eye of law as well as on facts.

4.19) That your Applicant demanded justice and the same has

been denied.

4.20) That this application is filed bonafide and for the

ends of justice.
5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons and facts, which are
narrated in details, the non release of the Special duty
Allowance (SDA in short) by the Respondents is prima facie

illegal, mala-fide, arbitrary and without justification.

5.2) For that, having All 1India Transfer liability the

Applicant after serving outside of the North-Eastern Region
he was posted at North-Eastern Region. Therefore, he 1is
legally entitled for payment of -Special Duty Allowances as
per various office memorandums in this regard. As such, the
non'release of SDA to the Applicant by the Respondents is
illegél, mala-fide, arbitrary and not sustainable in the eye

of law.

5.3) For that, the Government of India, Cabinet Secretariat
clarification dated 02.05.2000 clarified that an employee
hailing from any Region, posted to NE Region initially but

Mo Unomndna, Aow
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subsequently transfer outside of %Ejﬁégggﬁﬁéﬁ ”ré;bésted to
NE Region after sometime serving in non NE Region are
entitled for payment of Special Duty Allowance. Hence, the
Réspdndentsvcan not deny the said benefit to the Applicant

without any cause or causes.

5.4) For that, the Government of India, Ministry of Finance,
Department of Expenditure memorandum dated 29.05.2002 in
paragraph 5 it has been clearly mentioned that ﬁhevSpecial\
Duty Allowance shall be admissible to the Central Government
employee haVing all India transfer liability on posting to
North Eastern "Region (including Sikkim) from outside the
Region. Therefore, the Respondents not granting the Special
Duty Allowance to the Applicant on his posting té ﬁE Region

from outside NE Region is not sustainable in the éye of law.

5.5) For that, the Govt. of India, Ministry of Finance,
Department of Expenditure clarificatioﬁ dated 26f02;2007 has
clarified that the Central Government Employees who has‘been
posted/transferred in NE Region at their own ie'queSt from
outside the NE Region are eligible to get SDA. As such the
non release of SDA to the Applicant by the Respondents is
illegal, malé¥fide, arbitrary and not sustainable in the eye

of law.

5.6) For that, the refusal for payment of SDA to the
Applicant has caused deprivation to the Applicant to his
legitimate dues and such deprivation to an retired
Government employee is highly arbitrary, illegal and not:

sustainable in the eye of law.

5.7) For that, the Respondents being a model Employer cannot
deny the benefit of SDA to the Applicant which he is legally
entitled to in terms of various Government memorandums as

well as judgmentsvpassed by this Hon’ble Tribunal.

5.8) For that, in any view of the matter the action of the

Respondents are not sustainable in the eye of law.
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- yehatl Be’nc_\‘\
The Applicant craves leave of hlS ,;Iélqonﬁbﬁ.

advanced further grounds at the t 3F h hearing of this

instant application.

6. DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and
remedy available to the Applicant except the invoking the
jurisdiction of this Hon’ble Tribunal under Section 19 of

the Administrative Tribunal Act, 1985.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER

COURT:

That the Applicant further declares that he has not
filed any application, Writ Petition or suit in respect of
the subject matter of the instant application before any
other court, authority, nor any such application,' writ

petition of suit is p‘ending before any of them.
8. RELIEF PRAYED FOR:

Under the facts and circumstances

stated above, the Applicant most

respectfully prayed that Your Lo.rdships'

may be pleased to admit this application,
call for the records ‘of_the case, lissue
notices to the Respondents as to why the
relief and relieves sought for the
Applicant may not be granted and after
hearing the parties‘ may be pleased to
direct the Respondents to give the

following relief (s):-

8.1] That the Hon’ble Tribunal may be pleased
to direct the Respondents to release the
Special duty Allowance with Arrears to the
"Applicant from his date of posting at Guwahati

from New Delhi till date of retirement.

MVW%
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8.2] To Pass any other relief or relieves to
which the Applicant may be entitled and as may
be deem fit and proper by this Hon’ble
Tribunal. |

8.3]1 To pay the costs of the application.

9. INTERIM ORDER PRAYED FOR:

At this stage the Applicant have not prayed any interim
order before this Hon’ble Tribunal. However, the Hon’ble
Tribunal may be pleased to pass any appropriate order or

orders as your Lordship deem fit and proper.
10. THIS APPLICATION IS FILED THROUGH ADVOCATE:

11. PARTICULARS OF I.P.O.:

I.P.O. No. - 396 4524103
Date of Issue :- 149 26095

Issued from :~ Guwahati GPO B
Payable at :- Guwahati

12. LIST OF ENCLOSURES:

As stated in Index.

~ - - Verification



VERIFICATTION

I, Shri Manik Chandra Das, aged about 60 years, Son of
Late Anadar Ram Das, Retired --Accounts Clerk, Office of the
Yojana (Assamese) Publications Division, Ministry of
Information and Broadcasting, KKB Road, Chenikuthi,
Guwahati-3, presently residing at Garigaon (Jambori), P.O.-
Pandu, Guwahafi—781012 in the District of Kamrup (Metro)
Assam do hereby solemnly verify that the statements made

in paragraph Nos. 4 " are true

to my knowledge, those made in paragraph

Nos. Q»Z/sz%), 43 A 2. 410 , (13 are being matters of
record are true to my information derived therefrom which

I believe to be true and those made in paragraph 5 are
true to my legal advice and the rests are my humble
submission before this Hon’ble Tribunal. I have not

suppressed any material facts.

And I sign this verification on this the 6}7}’ day of . .

Oeto.be/>. 2009 at Guwahati.

Mok howdaa. Low

DECLARANT
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No.As12019/7/73-8p1. (Admn. T)

: - Publications Division
" Ministry of »Ix_mforma.tion and Broadcesting
_ o " Patiala House. ‘ '

LR

Nev _Delhi-, deted the & - July, 1974, .

'  Chamdia_
. ghrd Manik Ghsren Das,
C/0 shri Jogendra Nath Des g,
Rehaberi, Gauhsti-8 (4ssEm)e .

sir,.

S Ian to offer you & temporary post of Clerk Grade T .
(Agsamese) in the Prakashan Vibhag at Gauhati on & pay of R%260/~pele
in the pay scale of ~Rs.260&6-290-&376-526-8-366-}*}3-{3-390-101-400'- plus, - o
- the usual ‘dearness. and other allowances &t the rates admisgible uder - . )
“rules and oxders governing. the grant of such allowances in farce from
time to t‘.ime', and on the following terms and corditionss- "

4. The post is temporary am is sanct loned at present upto .

. the 268th February, 1975 but is likely to continue thereafters
2. - Youwill be governed by tho Central CivilServ’iées (Temporery.
Sexrvices) Rules, 1965 and other rules applicable to temporery Goverment -

servants of -your categorye.

3,0 - -The appointment. may be termingted at eny time, by & month's .
notice given by either ‘pide, without assigning any reason. Thae appoint-

ing authority,: however, reserves the rights af"teminat_ing_,th_eva_ewices' L0
_fortlmith on or befare.the expiration of ithe stipulated period’ of notice -
by making peymeut to you & 8w equivalent to the pay and ellowances for - s
the period of notice of the upexpired’ portion thereof. L Sl

Ae Your appointment will be at Gauhati at present but you mey
ve required to serve anywhere din Tndis. - : ST
5. ‘ . You will remain on probation for two years in the first ..
instance, which can"be extended at the discretion of the appointing .
‘aubthority. Youwr services are - 1iable to be terminated during or at
 the end of the T obat ionary pericd without not ice and without agsigning .
. any reasone . : : - ' - -
6. .. You ave required Yo produce the criginal certificete.as
proof of your acedemic quaelifications end &ge, apd two character.
. certificates from the ‘two Gazetted Officer of the Central or -State
‘Government. (duly counters igned by an SJD.M.). ' . B

To | 4 4
T~ ¢ itness from the ccupetent melical suthority, viz. the civil/
. presidency Surgeon. . . T _

'Your appointment is egubject to-the prod.\iqtion-of a ce;bt:iific_a-te- .

. wooel
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8. “You shall observe gtrictly the rules laid dam in the
Central Civil Service (Conduct) Rules, 1964, Any breach of these ‘
rules will render you liable for disciplma.ryaction. L

9. On joining tbe post, you will be required to take an
oath of allegiance to the Union of Inlis and the. Congtitution ‘of :

- India in the prescribed form or ma.ke a solemn a.t‘fimation to tha.t
'effect. : .

~ 10. o You are requ:red to g'ive a declara.’cion regard mb your
~ marriage :.n the preaor:.bed form. ' :

, 11. o In rerrard to leave, tra.velhng a.llowance and all other

‘matters you will be governed by the rules and orders in- force from™
time to time and applicable to the branch of. puollc aervice to which
you may belong. : , :

12, . You shall have to app]y for Government acccxnmoda.tion
within a week of your joining the poﬂt. : ,

13 ‘You shall have to sutmit a discha.rge ceruflcate (in
the prescribed form) of your previous employment i any,. from your
_ previous emplqyer. : .

1 | fore Joining the post you will be nequired. to submﬁ.
a certificate i‘rom the prescribed autharity that you belong to N
SCheduled Tribe coxmm.xnity. ; . .

15. . It arw declara.ti_on gzven or infonna.tion fm’niahad by

you 18 proved to be false or if 'it is found' that you have” euppreaeed
any material infmmation, you w111 be liable to removal i‘rom service
‘and such a.otion as (}overmnent may deem mcesaa.ry'y T :

_16. . If you aocept the orffer on the- above terms and condntmne
. you ehould conmunicate your acceptance to the Senio Com'respondent ,

" Yojena, Gauhati immediately. but. not later than 10th July,: 1974 and”
also report hourself far duty on or before the sbove dates X no
reply i8 received or you fail to report for d.uty by the preacrlbed
datey the offer of a.ppointment w:ill be treated as canoelled. o

17. Lo Y No travelllng allowanee w:iJ.l be a.llowed for ;jozning
the @gpomtment.

- Yours faithfully,
W Tancd

( M.L. TANDON )’
DEPUTY mmcmon (AI)MN.)




— S ANNEXURE
- (Fyped Copy)

Relevant portion

ANNEXURE= ¢

No. 20014/2/83/E.IV

Government of India . Y—Q@iﬁﬁm\v
Ministry of Finance Contiat A@“‘?“&‘:% g
Depariment of Expenditure . ‘é’ﬁl\'ﬁ

uq DCT 2009 -

" Guw aha’i;?;@

-.s

New Deihi, the 14" Dec'83

© OFFICE MEMORANDUM

Sub Allowances mxd faé;!it' for civilians cmpiovccs of the Central

e Goverment 56 ving the Stnth and Union Tesritosics of North Easmm oY
o chtoa—)mpmvcmcm:; thereof. L S R

The need for mb‘nctmg ‘and retaining the scrvu,cs of competent officers for -

- ’Vservmc i the Nortl; Em*cm Region comprising the States of Assa.m Mcghalaya, .
. "”'Mampur Nagahnd and Mizoram’ has bccn cng'zgmb the aitenhmx of thc Sl
o govcmm'em for some time. The Government had appointed a Commxtwc under the
'Chaunumshxp of Secrctm y, Dcpamnem of Pcrsonncl and Admmxstmiwc Rcforms L
> -to seview the existing allowances & Adm:ms&mlwc Reforms, to: review the - e
< exxstmg allowances and mcximes admissnblc to the vanous c.mcgoncs of vaxhzm. .-;.’{;vl
Ccntral Government cmmuyccs serving in this Regmn and to. suggest suttablsv N 4.‘["

- impr rovements. The cc‘ommcﬂdatmns of the Conunitice have been carcfully' g

consxdercd by the. Gmcmmcm and the Prcsxdcm is not pleased to decides a5

foﬂows -

) Tenure of Qog,ﬁ sgg[,mg_gum , _ S
| “There will be @ hwd tenure posting of 3 years at a time for Officers wuh
servid: of 10 yeﬁﬁé'af Jegs and of 2 ycars at o time for Officers wnth more than 10 '
years of scrvice' periods of leave. 1mmmg, etc. in the excess of 15 days pcr ycar

will be excluded in counting the tenure period of 2 /3 ycars Officer ont

' complcuon of the fixed ienure of service mentioned above may. be oonszdcmd for

posting to a station of their choice as far as possxblc

The period of deputation of the C cntral Govcmmcm Fmp!oyws to thc smtxon / }'_A o
Union territorics of ihe North Eastern Reg,non will gcncmﬂy be for 3 y‘,ars which |

can be extended (r.;»._s,‘\,..,_,m.:.ﬁ.,; nascs in cmgcncm of pu’bhc scrw:c as well as




prepared to 8Ly tonger. The ‘admi&miblc d‘o'pmm?f

f;ha‘i\'“tim cmploycc concern i
mng (o period. of dopumtlorf,_'

ij'\xrm\cg“jwﬂl. also continue 10 bo paid d

“Xxx ‘xxxxxxxxxxxxxxxxk‘a{xxxxxxxxxx’icxxxxxxxxxxxxxxxxxxxxxxxxxx

S who have all’ India transfcr

¢ of 25 pcrccnt of
tation

Civilian cmployoc
) Alkowm\oc at-the rat
on postmgs to any §
gion. Such of those employocs who are ex.cmpwd from
not  be chgxbk for this Spccml (Duty)
addmon to any specml pny and
t to the condmom that

enuiﬂ Govcmmcm
nted @ ‘;pccnl (Duty
f Rs. 400/~ pcr momh

iil)
: habfhty wxll be gra

-+ pasic pay subject 10 any ceiling ©

" in the North Eastern - Re
me tax will, howevcr,

} Allowance will be in

dy bcmg drawn subjec
pocml pay/dcpumtxon (Duty)‘ ,

paymem of inco
Allowance. Spccml (Dutv
opre deputanon (Duw) Allowance ¢ "ﬂrca
' thc total of such Special (Duty) Allowance plus s
S Allowance will not c*ccccd Rs. 400/- pm. Spccml Altowance like Specxalil
(Rcmote Low‘my) Alfowance, Constmoh -

amteiy. ,

on Aiiowancc and’ iject- :

Compcnsatory
Allowance - will be drawn scp

Sd/- cli gﬂo\c

JOINT SECRETARY TO THE GOVE ERNM}.:NT OF INDIA
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eniodl 7 -iin this stipnlaued(thebindlvwdual will forego his#

T

T
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P
P
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No'A-lzozs/s/sandmn
Publlcabions ‘Division
1nistry of Infoqgation &vBroag,

=

fae rvf.r""‘. il

a2

‘The following ‘Offic i
—t

{one-Accounts Clerk. is—theisca Rsird:2( ) ok *Q ," 3 &
Grade~II im the scale :of &n950~1500 ‘he y sromotec the i -

bosts -in. the scales. meptioned agalnst thé
i the datesiit nifor-dut

AR T

ORIVARE

et o

B qeve

RTINS,

e o A AT T

o fiposting
1mmedlately. In case»some one,is*not interested 'n the promotlon

'216 - he should intimaté: ‘his¥option within'a: fortnlghtw h
= order. ‘In the event of-refusal of prombtmnn -Or ; faillng

e i5duvg épromotion for one year o
'.qt?i. Og. “;"'t:r T
FERRRTN » *
FRTE

P&fo THVP etc.,Curzon Road, New Delhi.
! Sales Emporium, |New Delhl/Patna/Luck
,,zEdltor,AYoiana(Assamese),m suwahat
¥ Mh(H Qrs)/B&R/Vigllanc ‘Gell -

- Cash Section(3: Copies).~ SRt
:¥Shris quendrawKumar, Accounts»Clerk,'

Shri-M,C,Das,’ C.G.;1T,:Yojana, gASngg"
S RT T H K MUTad C .Gy II*«(H Qrs IRt

:Reception Counter,'

Spare copies(.l.o)'I

o !

\.
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Cennﬁrﬁddsnﬂbzs i
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S S Guvaha’uBench
. No,A12026/5/88-AGun. I, T s -

SR

Mnﬂ:

. _ Publigations, Divigion - .
,{ulnlu rJ oif Information & Broaucaotlng L
' Patlala Hoase, Vew uglhh. R

P

. e , Datod 6'719bo?
O« R .‘ A A
.o In coatlnu&tlon of tiis DlVl sion's Oraer of even

‘0. dated 5.%.88 cppointing Shri 3.C. Dag, CG:II to the.
post of Jr.Store k:omer on purely-achoc baels, the pay

o of ShriM.C.Das is hereby fiXed under IR,22- C ln the

gcale of Pay  Rs. 1200~;O ~1500-153-40-2040- at Ro,1290/~!

fp.a.w e.f. 4,7.1983, i, e.{th.auta he assureu charge of
Jr.Store Keeper-at Current Store ‘Bars, New Uelii. The

uatﬁ OL his- ngxt incre mcat wl1l bs*? 7 1989

The above ilxatlon ui Dav 1°'Sub3cbt to pOdC aualtg

and in’ the ‘light of .audit oooervatlons Oveipajmenu; if
any shall be re :covered from Shri i, C Uas i Tanp oo

, w;tnouu_notlce, : : . B
t . . - . ». . . . /\ . :\‘,.' .
~ : .5 \\ “x\q §>ﬂ\
- T 0 (NIReaL (.IH,LJ(TUJJI.) :
: o LVuPUL Y wIRmi Oﬂ\ALuJ )
Copy tos
A P40 UAVP etc.Curzon Roaw, Wew uelnL,

e, Shri M. C.bas, Jr.Store ALCper bur; nt Store, qus;
ffew Delhdi.. . :

5. Casn branCh<5COplpS)/BLR/I_D.Cull :
4, Pﬁrdonal File/Service Boolk of tue purdOQ concornpa
5. B..Hqrs, New uelhl :
b. : Spurc COplLS(b) : L
. R (el

(l{A LJD‘H. C‘[‘Pl\,‘u) '
L)...JC[ P.f.OJ.‘f O_L(' ;1|i!gﬁR

[ . “y . . -t . Ses g
: ~-
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96~  ANNEXURE-- 5

-/ No.i-12026/5/83~Admn. I
/ Publications Division

Mifistry of Information and Broaﬂcaéting
Patiala House, New Delhi

Dated: 30.8.1988 .
ORDER ‘ -

‘éhri~M,Cn Dasg; Clef@sy
- promoted oh 4.7.88.t0 ths po
at

irade-I1(A9sanese), who was

Current Store, H.Quarteis, New' Delhi.is hereby reverted

to his substantive post df (lerks Grade-II(issames¢) and poi

at the office of Yojana(Assumese), Guwahati w.e.f. afternocn

of 30.8,1988 at his own reyuest., His pay as Clerk Grade - is

refixed at fs.1250/-pem. woe,£,31.8,1988., The date of his p~

%n$n$gggtias Clerks Grade—II in the secale of Re G 8O~ 500 -
®jio ] . ‘

.Since his rever;ioﬁ‘to:the-onﬂt;of Clerk Grade-Il et yo
g K A A bt § o . .S - - . & . 1 e, Vl\
(Assameselﬁ Gusahatihas beeh allowed an his: own Tequest, e v .
. IGu-lOJ-t he '-h.e‘ntl tl.ea .fOin‘ any ‘]‘ ° Af) /I). A—u . fOJl' JOining - h,LS . (iu.-ty LL:'C\;
w aha ‘“,J_‘,. ’ L : i g . v

V . B o ’u <\"‘"I'
IR RO
LT IRMAL GANGUTY)
- DY DIREGTOR(ADMN, )

Copy -

1e

Shri M.C.Das, Junior Sforekeepexr
New Delhi, . - o . 5 . 7
3+ Cash Bection(3 Copies)/B&R/Vig,

» Current, Store} H.Qrs,

CeTl/A%G/Idbrary. .

l/g;/z«Pensanalffile/serviceyBonkxaigﬁheﬁaifiQiglscdnaernédg_

.. 'Egi§ .
BeMs s Head -Quarters S

M, C.Dasy

or,  Yojana(Asganess) ;Guwahata i

( d£éJpnionfStorekTeperﬁmayghe;reliémedbqfvhiSkdt%&qa

 immedi
1l af Yojana(issamesa)
[»- Spare copies(5),

S\

ly:with direes

—_—

Lo
s

(i

(__ H \\ SR “’G:D&’\ o

- (RAMESH CHAND) ™™

Lo

| |'SECTION OFEIGER.

st

ey

gt of Junior Storekeeper.and post] -

S 7 aotde U L ) . B -3
. Nﬁw DelthJ‘thu 'bhe:nequest,nhau Shegy - R

ifon t@ join the posti.af Clerks Gn

S

e,
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(1\;7cd Copy)
Reigy ‘Aant }Qm(m

Government. of India
Ministry of Finance

- Department of Expcndnurc
New Dﬁlh\ dmcd Ju\y.

OFFICE MEM_OYRANDUM |

Subject v Allowances and Spocm\ Facilitics. for thnn hmpl
~Central Gmm\mcm gerving i mc States and Union, Tcmtq:}_cs of
the North Eastem Region and. in the Andaman ' d -
dweep Groups of* Jsiand - Rccommcn

Ccmml Pay Commxssxon

-
P

8 oompthm officers for

racting and retainin
orics _ of Arunncbal

With a view 10 att
North Easrcm Region, © mpnsmg, of the tcrm

g&m\m a. “Mizoram,

N'agaland and Tnpum ordcm v

NO 20014/3/0»3 EIV dmcd DOGCmbCT 14
cxlecs to the Civilian " Central .V
p’\mgmph 2 thcroof

serving in  the
Pradcsh Assam, Manipur, M¢
mestr) 's O.M.

' werc xssucd in thxs
anc,cs and other fa

'1983- c.\'tcndmg ccriam allow

.,crwng in &hu region. In ten@s of

Gowcmmcnt cmployees
thcsc ordcfs other ﬁmn ‘thos
to the' thrm
T Islzmd.» ﬂwc.,c wcrc
to the La&\shdncc
984. The alloxmnocs

~mgmph l(w) jbid were also 10 appl')

ployces posmd to-the
to the Ccnmm

¢ oommncd in ok
Ccmm\ Gov cmmcm cm

mulﬂhs mumndxs
ﬁmhcf cxtcndod

And yman & Nicobs
Gowmmcnt cmployoc% “posted

ber dmcd mnrch 30, 1
siry's O:M. No. 2

nded to the Ccmrnl

. . O M of cvcn num and famhncs were.
funhcl” hbcralupd in this Mmj
o | o Dccclnbcr 1 19838 and were nlso exte
| ed to the North Eastem Cou'u:ll \\.hcn smnoncd in

Gow cmmcm cmployces

T post
¢ made ocrtam recom

Commxsc;lon hav
fities admxssxbic to th~

2.  The Fifth Central pay
¢ al‘owancm and faci

mlproxcmcms in th

. sugbcsung further
*including O{"\ocrf

'ertml Govcmmm& cmployces.

.posh:d in the North’ Eastérn Region.
'~ may also be extended to &hc Central
tbc All India Scnxccs po’a&cﬁ in Sikkim.

They h"\\c ful

Goxcmmcm cmploy ocs, i
'T\xc rccommcndan

P Inslands.. m &hls Mmlstry_ 8, |
0014/ 6/BG/E1V/E. JI®) dated

thc ‘\Ioﬁh sttan chton. ' ;_'

mmdauom

of the All. Indm Sc;rﬂcm :

rther rcoomnmdod that thc@c o
including Officers 0’f: .
ons of mc -

< g

L

I e ACE SN
PR T LSRRI SE S

Ly
iy
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he Government and the President 1S

ission have been considcrcd by

lc&scd to docxdc as follows:
|

'Tcmirc ofPosiianDcpmmion}

The prowsxons in regard 10 tenurc pos&inﬁg/dcputatxo

5 - O\A No. 200\4/318312

. \his Mm\stw
14/16/86-E. n(a) dated December | ;

O'M. No. 200

1948, shall oommuc o be applicable.

.. 1983, read with

c*um\ Dcp\muonffmmmg /\broad

 Records. The P
4/3/83.E1Y dmc Dcc,Cmbcr _1‘4. |

G chghtaﬂc for C
S o \Aamon in Conhdcmm\
O.M. No. 20001

. 200\3/16/86

oV IS\OﬂS oommn

mesm 'S
read with O M. N
muc 1o be appli jcable.

ienieS.yBowe
T o

R
TS

. —*‘*-'—'AS_S'E:?.&"L%

£

chall cont

BRI A N
TR EERL Y

N ) Spbc'\él (D_m);) Al\ownnce

p\oyvcs hm'mg an’ An Imm IR

c pr\ﬁod Tcrmoﬂcs m.thc
secial (Du&w) Mim‘v,ax}c&: :

r Basic pay 03 prcSCnbod in this ,

V/E. 11(8) datod Doccmbcr 1,
1 In o&hcr word-) &hc S

Central Govémmcm Civilian Em

Transter Liability”" and povs\c(‘ o th

~North Easter. Rcb\on <hil be, gramcd the Sy

pcrt,cm of 1hc1
001¢ 1/16/‘% £l

on 1S QUM\\\U’\

thc mtc of 12.5
's | O\& ‘\lo 2

L S o S \fhmsm
P S ' 1936 Bul W \&hom any cc\\mg
9t month currcn

Lo o | gofRs 1,000 p
on thm tic Al

(ly 1n forcc-shm\ no lcmgr:r ‘oc

gregate of the Specml
D\uv) 1‘\110\'«31‘100, if

CC\\m
nnd thc condm
plus Spccm\ Pm/Dcpumhon (
s. 1,000 pee month s\m\l also bc dxs

ng the gmm of ﬁns . )

npphcablc

(ij;) z\\\ow ance

any, . 11\ not cxcood R

e '_'._: L
a S  with, Other ndmons goxcm\

(Crins 'md co
o be qpphcﬁb\c

g A ) .
1 R § - Allowance sha\\v, howp\'cr, commucx

oM. Mo
Goxmmwm: _

mts Mm\stry
1989, Ccmml

a Tmnsfcr Liability” ‘and

ar smd u\ldshadwocp

an- 1s&zmd Spocmi

of the orders 'i‘_n'

) dmod May 24,
ing an Al Indi
And.xmm\ & T\too‘o
y cntitled to

n lerms
5 0022/2/88 EJI(B
Ciyilian cmployccs hav:
:p.osii:d:'.\o corve \hc

Groups ©f. Tslands 'm: prcscml




—_ - i

Allowana at vﬂnmg rmcs in licu of the Special (Duly)vf\llo-wa‘r'xccv~
admissiblc “in the North- -Eastem chlon This Allowance éhali'
-commu" {0 be- admissible 10 the specified category of Central /
Govcmmcm cmplo)ccs at the samc raics as prcscnbcd for
_dlﬂ”crcm - specified arcas in the O.M. dmc-d may 24, 1989, - bgi'u..
without any ocxlmg on ils quantum. This Allowanoc% shall nlso T
hmocfoﬂh be tcrmcd as | slzmd Spccx al (Duty) Allowance. Scpamtc
orders in rcg,ard to this Allowancc have been issued in this
Ministry's O.M. No. 12(1)/98-E.11(8) dated Duly 17.1998.. '

~ Attention is also invited 10 ﬂns COﬂI\CCUO'I to the 'clmiﬁcatory'
orders c;onmmcd . his Ministry's O.M. No. 11G3)/95- E1I(B) dated

Januar_, 12, 1996 which shall continue - to be 'xpphcablc not onlv m

- ~ espect of the Ccmr'ﬂ Gowcmm"nt cmplo)ocs postcd to serve in thc

‘North _»Eas\cm'ch\on put also to thosc postcd 10 - sCTVC in thc{',,

Andaman & Nicobar and Lakshadwecep Groups of lslfmds

)(\XXXKXXXXXXXXXXXXK\XXXX\K(K\XX\(\(KA\XXKXXXXXXXXXXXX}'“

V . . ; XXXXXXXXXXX{KXXXXY\XX\XXXXX\NXRNXKXXXXXXKA\\(XK\XAK\XX\XXXXY
decide that thce»c :

o \'X.\.\\.‘(X.\‘\’&U The President 1S -also pleasce to

~ orders, In SO ‘far as thcy relate to the Central. Gmmmcnt cmployccs postodA )
mu.landxs to . -

T,

R in the ‘North — Easten chxon shall also be apphcablc nrulalis

the Civilian Central Government Employces, mc\udmg Oﬂ'scm's of thc Ail o
India Services, posted to Sikkim. | o -

4. ”"hcsc orders \nll mkc cfTect from AUgUSL 1, 1997. _
in- lhc Indmn Audu fmd Aocourm |

: =
 ‘§

S, [n 5o far as pcrsons serving

v Dcpzmmcm arc concerned, these orders issucd after oonsultauon mth thf‘

Compﬁro-lcrand Aud\tochncml of India. ' . S

6. Hindi version will follow,

Sd/-
(N. SUNDER RAJAN) y
Jorn{ Secretary 10 the Govcmmcnt Of R
' Indm ‘ ‘ o

- .
8 ? -
* L stz TINERY



Lued in this Ministry's ON Ho. 20014/V83-E.1V dated Qecamber 141983 extunding cedain allowances ayls
thar (acilties (o Iha Cralian Cantral Government employees gnrsing in this region. In taems of paratrapih 2 theragh

Lo crdots ather thanihose contained in pammgraph 1+ tyed wrarn ateo Lo apply mulahis mugandis to-the Crviliain
Zenleal Govexyment employees posted 10 the Andaman & liw.abatr dalands, These wero furher eateaded tcthe
Central-Goveriment employees posind lo lhe Lakshadwgep tulands in this Minislry's 0L ol even number dated
Liargh 30, 1934, Tho allowances and facilitins wiere frther Wheratinad in this Lmistey's @ M Ho. 2001 4N GIBGIE VY
E (D) daled Ceceinber 1, 1683 ard were also eafended to the 2 enten Government ¢irgioyees posted iothe Heith

rerammendaivng of tha Gommissin have bean congidetad Uy ihe Governnan 4w the Prosjont is now pleasey
lo decide as lalows : : ’ ' : : C

¢ '.;"_!Jll‘u‘),.p-‘ RETTYES) . ) . - e
Gowernment of lncha - . AR o m
o Manlntey of Tinnnn 7\ . ) SR

CDeparinnnt ef Lapniife - : L ot

o flos Ll [asted Joldy 2219900
OFFICE MEMONRATNDUN
{ allowances and Special Facikties fer Gt Engiloyaes of the Cunteal Govaramant seving i the States

g ‘a/ul Vign Terntones of the Morh-Tastein flogion ancd o Andaman d f ligrhiarand Lakstadwerp Gratgs
of lshinds — Rcco:_xv:ne_rx}n.'ions' of the Fifth Central Pay Conunissicn.

Wl a viass 1o alliacting and retaining competent ollicers tot sardca in the Honti-Eastem fegion. cottising £,
lettitories of Arunachat Pradesh, Assain. Lanipur, Meghataya; Mizotamm, Hagaland. aod Trguta, ordets weted

AvwecTyar T

EL)

- . . . - L s i
Eastam Countsd wihén slationed inthe Horth-Eastern Hegion, = v
2. The Filth Central-Pay. Cornmission have made catain recormmendaticns suggnstng fudhee ingrovements ' i

in Mo allowarens and tacitlies admissitiie to the Central Government ernphyyons, incluging Olticers ©f the All India : . . t_;"‘?
Services, pogsin<t in the Hodh-Eastern flegion They have lgsihee pecomnienddad thal thege may alto B astonderiio i o

tho Central Government employees, including Obticers ol the Sl ndia Sevices, posted in Sikkim, The )

() Tonum of Posting/Deputation - ‘ . o
The provisions in regard lo lenuro ol posting!deputation cantained in this Lanisies O 13 o 2001473838
£.1V dhled December 14, 1883, rend with O 14 tio 00V 4GS IVIE D) dated Cocembac 1, 1688,

“shall continus to be applicable. L ' SR . _

o iam A ARSI T,

{ii) Welghtage for Contral Deputations/Training Alsrond nnd Cpecial Mentien in Contidential Records . b
Thep«w@bnstomamednnhm:mmsvfso:Arza2c0\u3n3£|Vdamu&nwenbc«n(1?83Anad?MhOJJ - ' ?@l
Mo, 20)14/16/86-5 W/E 1{8) dated peamber 11988, shat continua to be appteable o ' ; *,!;‘
- . . . ®
T(HU(Spechl[Du{y]AHc»wance _ ‘ , v e : : : %
\ Centrad Governmeni Chilian emnployees hawng an “Al Luebn Transiers Lindyhiy " and posied to the speciied” - E -
anncncsnnheidonh.EaMeuwne@onshnnbosﬂrﬁéﬁihcS#é&%ﬂioubﬁﬁﬂoweﬁtcﬂlﬂmfﬂlc0‘f?Sim'- %
reni of their ba sic pay as prescrbed o this Lunistey's Q M Ho 200141 WEG-E IVIT (D) dated Decemtiant, &
19588, but withowut any ;elliﬂg cn s qum\(ull\ i othiv wrds, \ho C’S.!}.il"{j ol nS 1000 ;:":f. H‘Ol\"t\'C_Ui[Q__ﬂ‘u‘}" th . ’\ié
force drall no'longer be applicable and the condiion ihat the aggregale olthe Special [Duiy] Allowance plus . : A
. Specicd PayiDeputation (Outy) Askiovrance, it atiy, wil ot escoed s 1,000 par rronth shall also be dispensed - L : s
with, -Cihar terms and condiions go'.'emi'ng the grant of s Abowantce shall, howiever, continue 1o e . . i

applicatle. ) ) .
I terme of the ofders contaiied in this Ministry s O LY o 2an2pr/88- € 1{8) dated May 24,1809, Cenhipl
Goveramant Civiiian employees having an "All kel Tiavsher Liabikdy” and posied 1o seeve i the Amdaiban
& Micdsar and La}:skwn<J\"fecb Groups of islands nre presantly entiled 19 an Istang Special Allowance 2t
varyiny rates inlicu ol the Spacial {Outji Allowauge adininnible inthe :'éf::"h;i?_r‘xs'.é'n_i‘leg%on. This Allowance

chail coriinue to be admissble o the spocihng rategary o Comel Grarvemment amployres M fie same

rates i prescribed for the diterent spesitiod arpac i the O N dated By 24, 159 bt watbeut any coling

~ce shall Alsn hencntonh be tenned an Istaw Qancial (Duty Arcwance, Separaie
(€ 1) dated July

Conilagsantum This Alow
ordnis in 1ngasd 1o this Allowance have hean issied in s Miaisiey s O Ko, 1201
17,1018, - '

Altentaan is also invitedn this connaciion o the clarlicnony olers
V(Y- E1(8) dated January 12, 1696, whizh s
“Centeal Government employces posiad o soren e Hoth-Eastern g

serve inthe Andaman & picobar and Latshad weep Graups of fslamda.

o coninined n this Yantslry’s O B4 Ho,
hosha'l continue 1o Lo agphizabla ot only in respecl ctithe -
Nogion but alroio thase pasted 10

-

L
’
.

i

4

:

R
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T

cial Componsatory Alfowancos .
L6035 in regand 1o ranigion of the rates O varpus Spel Gon
eszshily '/'\Hf_)u'/;’\nccA Rad Climate Allowance, Tedsndfurea = toance, Cotopanite il Conmpennatory Allovace,
A whiuh,mc'-loca‘.ion‘-sp(:cihc, have ciber sen aepetabaly insucd or ore under iasue basud on the
‘Goycniment ducisions an thie rocomnendalens ol tte Faily Cerdrant l"-n',r'Cu'numssiovn ;(3l;|ir|'irj 1o thesc
a“u‘_lm‘ﬁcés. These orclers shall apply 10 the eligpin Cantinl Guvatisnant enyloyees posted in the specilicd '
‘ocalilfxi.\'s i the North-Eastern Region, Andaman & thecuar dstunds and Lakshadweep lsl';md:»,,dggv)cndingv
on te area(s) of their posting and subject o the bserinse of the terms and ¢onditions specilied therein,
Such of those employees who are entitled 1o the Spesial {Cuty) Allowance or the Istand (Special Dutyl -
S| “Compensalory Allowance(s) as adrissible 1o

v alory Alkeances, such 25 Nernoty

Allrrance shalt also ba enlitied. n addi:lio'n, to the Spenioi
Ihem inlerms ol ihese separale-orders. : o .
ecial Comprnsatory tllowances, separate otders inrespect ol

.-+ Cenlral Government employces entitted 10 Sp
s &l the cxisling rales with relerence lo the

: . t\ vihrh are yet to be issued, will continue 1o dran such alloviance
/- 4\ ‘ectonal pay.which they would have dravinin the applicalle pee-revised scales ol pay butlot \he introduction

i of 1he corresponding revised scales tillthe
: 1 the Fiith Central Pay C_ommission»and the Government ¢esisions thereen.

revised orders are iecuedon the basis of the tecommendations ol

T A{V) Trovelling Allowanco on First Appointment
~ Tha exisling cONCessions as provided intlns Minisiey's G 1
and fuither liberalised in Ok H0. 2001416736 ENVIE 1(2) dated December 1,

“applicable. .

G Ho, 2601473838 IV Jated Dicember 14, 1983

(vi) Trarvalling Allowanco for Journeys on Tran
" onTransfor; Joining Timeo wilth Leave
Tha exisling provisions as contained in this Hwisley's
shall conlinue lo be appiicable.” '

O 14, Mo 20014/3403-E11V daled December 14, 1983

(viijLeave Travel Concession o
Interms of the exising provisions as conlaings i ihis Lhnisiy's
{4, 1883, the lollowing cptions are avaiable toa government seceant wholeaveshis |
headqguaners or another selecled place o resrienc ' '

Mot the family

il of the leava lravel CONCESSION for journ

{2) the governmerl ser/ant can av
s normal Leave Travel Concession fules;

a block period of two years under th
. - . : oR

(L) in lieu thercol the govérhmenl servant can avail of tho facility for hi
’ - from the station ol posting 1o the
oL T+ restiicted only lo the spouse and 1o dependent chikiien of age up lo 18 year

up lo 24 yeais in respect ol datighters]ako 1o tlravel
slatlion.of poshing.- T
These spgciai'provis'xons shall continue 1o be applicable.

“inaddition, Cenlral Government employees and iheir tamilies posted in‘these
avail of the Leave Travel Concession, in pmergencies, o
camer. This shall be termed ns “Emergency Passage Concassion” and.is intende
Geowemment emgloyees andor their lamilies [spouse and w0 depe
home town or theslation of posting in an emergency.

ol the employees inlerm
1 be availed ot Ly the entitled mode and clas

Emergency Passage Concession shal
under \hg normal Leave Travei Concassion Rulas.

Lo Fusher, in modification of o orders contained in this Linistry's O.M. No. 20014/16/66°E
o Decomber 1, 1983 O!f}ceréld«au-.’ing pay ol Rs 13.500 and above and lhcirﬂs“ini'lies, ie.
o depandent children {up 10 18 years.in raspect ol sons ant

! : . P‘G“‘ﬁ'x'\(od to tavel by air on Leave Tiavel Concession betweoen /'xgadaim’}‘x
th Moith East and Calutin Jand vico vorsas belween

: _C:qunw'r.’md:as. and vice varsa; and bai

Y034,

1

ATTESTED -

ADVOCATE

.slcr; flead f.‘n's'le':.\go {or Transgortation of Pefso'hél E__anls‘

o,

1988, shall continue 10 be .

O 1. Ho 20014/3/83-E.1V daled December
amily behind al the old
¢, andwhohas ol availed of wansier toveling afigwance’

ay lo the Home Town once in - -

nseil/hersellio \ravelonge.a year
14ormo Town of the place where the family is residing and lor-the ,@Iﬂﬁ‘/'
s in respect of sons and
once a year to visitthe government servant al the
e _’—————*_,____. P -t

territories shailbe entitled o
on lwo additional occasions during their entire service
.10 enabie,.\hc»Ce'n\ral‘ ‘
ndent children to ravel either to the.
This shall be over and above the normal entiliernents ‘

solthe O.LA dated Cecember 14,1983, andthe 1o addi\ionaypa‘s';sages Undcr {he.
| s of tiavel as admissible.

IV/E.N(B) dated.
spouse end v '
fup to 24 years inrespect of ‘daughters) will be
iz,a»ul/lmplmlﬂ.’ilaba:jiSilcha_r in
Porl Diair in the Andaman & Nicobar Islands and
vaen Kavaratiiin the Ln‘»;sharja':eep jstands and Cochin and vice

R TR g
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{ . e

e [ | 3 %

it ) ’," (vig) (hildron Education Allowanca and Hoslel Subsidy o ' - S ' s

Co » e ’} Tha evisling PIOViSIONS 08 contained in this Miniclry s O . 7,0)\.5.':)'33-{3,1\/ dated Docembee 14 1987
Allowance Aex) Hontel Sutinidy Tevang SUGH

able. The raies of Chiluien £dugation
cisonngt & Traimery Q.M Mo 21017/ 1/97- € st (Alluvarices) dated June 12,

sidy shall be payszlz al the (ovised monthly rates of Ny 100 sl Rz 200

v

o ‘shall conlinuc to be applic
& ’ rerised inthe Departiment of P

"L youa, the Allowance and Sub
. wespeclively per child.

i {ix) Rotenlion ol Governmant Accommodaticn at the Last Slation of Posling v A -
' The lacilily of retention of Governinent accornmodshon ol 1he last station of posting by the Canital Governgten: -
~ ensployecs posied to the specified lerritories and whose [armilies continue lo 12y sl that station isovailobl
" interms ol tne ordors contained in tha srsiwhile tdinisiry of Vorks & Housing O.M. No. 1 2035/24177-Vol. ¥!
daded February 12, 1984, a5 amended lrom lime lo titne. This facility shail continue o be availoble 1o ilie
glipible Cenlral Governient employees posted in the Morth-Eastern Region, Andamon & Nicobar lstanus
ord Lakshadweep Istancs. In paial roditicotion ol these arders, Licence Fec lot the acgotminodation so '
cases where the accomimodation is beloy ihe

* retained will be recoverable atthe applicatle nosmal rates in
- lype lo which the employee is entitied 1o and al oro and a hall times the applicable normal rales incases -
been relained. The lacility of retention of Goverprieot

- wihere the entilied lype o accommodalion has
accomimodation at the 1as! station ol posting will also be agmissitte lor o period ol three years beyond the
narmal peemissible period lor tetention ol Gov cribed in e Rules.

[—

1
erenent acc’ognmcda;ion presc

n of Hired Privale fccommodation
184 daled tarch 29, {984, and exiended
1983, shall continuie to be applicabie.

Employoes In» QOccupalio
Minisiry's Q.. Mo. 10V GIEINE)
£ I3) <atled Decembeur i,

{x) Rause Ront Allowance for
* The orders conlained in this

g . B
. : — X

.y 02 -é;,' e \/ -

. ) : R »'.’,4- B APy ' . C 3

ST S, g ik S DR

e 2

B Ih HMinistry's O.44. No. 2001 4 eec g Vi
(xi) Retention of Telephone Facility at the Last Station of Posling _ ’ , . :
o et As provided in this Ministry's Q1. Ho. 20014/ 16085 . IVIEIHB) daicd Decernber 1, 1908, Central Governtnent.
Ve ... employecs who are eligible for residential telephanes inay be permitied 1o retain their residential lelephone’
' . aliheir last station of posting. provided the rental and allother charges ate pad by the concerncd employees.

.,v".j-?"*i"ihmpescivcs.

svernment employees vho slay behind al the previcus
ecitied tecditoties shall continue 1o be eligibic 1o
aied orders in this regard wilt be

. . (xifjMedical Facilitios
' © “Families and the eligible dep
S - stntions ol posling on the employees
% a4ail of CGHS facilities at slations
' issued Ly the Ministry of Health & Family
sed 1o decide thatihes2 crdprs, in s0 far as
tern Region. shall alsd be applicabie mulalis multandis 10 the C
(s ol Ihe All Indhia Senvices, potied to Sikkim.

endants of Central G
being posied to the sp
here such faciiities are available. Dot
\Weitare. i
3. The President is 8156 plea they relate lo the Central Govetnmcenl
1. employees posted in the Nonh-£as ivilisn Central
. ‘Governmenl employees, including Ollice

4. These orders vall 1ake ellect from August 1, 1997, _
! 5. Insolaras persons servingin the Indian Audit and Accounis Departiment are concetned, these oders issun
i Sy ~alter conaultation wilh the Comptrolier and Audiior General of India. : ' :

. 6. Hndi ver:sion wall loflow.
. - /. MYZW

(H.SUNDER RAJAN)

Joint Secretary 1o the Government of india.

o Jo : L :

: All Miistries/Deparinant of the Government of India {As pet siandatd Oislribution List)
o . . t . N

Copy [with usual number ol spare copies] lerviatded to CEAG, UPSC, elc. {As per stan

hiel Secretary, Andaman & Nicobar jelands and Administtalor, Lakshadweep.

e .Copy also (_orwarded o C

carat | TR (‘M‘l";;\aﬂﬁz_&i,,r;}{';v" ¢
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) 2;; | ANN‘EXURE» 7
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Cabinct Secrctariat
(E. A.Section)

&]wdnl (l)uty) Allowance for Clvilinn - employees  of  the Central

G»o'vcmmcnt scrvlng in the State and Unlon "Territories of Nonh
' Lm?torn Ro[,lon - regnr dlnl,. 2

X | . : k5 /
4 N e K
tSSBT: ; S o
AR a1 _» v ‘

't\f".’

= lhc Hon ble SupxcmL, Cowt in their Judg,mcnl
" }dcuvcxcd on 26,11.96 in ‘Wit Petition No. 794 of

1996 held: that civilian employces who have All
Andia transfer liability are entitled (o the grant of
CSDA on being posted 1o any wtation in - the
.NLRLu(m from outside” the region” and in the
_ following i situation whether:  a  * Central
con 0 T | Government emiployee would be cligible for the
L o H prant of SDA keeping in view the clarifications : , A ‘
jnsuod Ly (he Ministiy of [finance vide their u) : . '
i No. 11(3)/95.5.11(B) dated 7.5.97 ) ‘
{31 | A person belongs to outside N.E.Region but he i is | No

" appoinfed and on {irst appointment posted in the )
NI Region: afler seleclion  thirough direc

| ropruitmont basad on tho rocruitment mado on all
v Indin Lasle and  having & conmimon/centratised
i A v nentoclty fist and Al lndia ‘Vvannlor | Jubility, o
' N by | An cmployee. hailing from the NI, l(cl»mn Mo
g S L5 selection on the basis of an All India recruitment '
S 4y Htest and borne on the Centralised cadre/service
i common ‘seniority on first appointment -and , .

posted in the N.E.Region. He hag also All Indm o
Transfer Liability. .. . .
JAn ., cmployce belongs  to ' N.L.Region. was| No . - ' : L
nppmn(od A (hmnp “CM or 41 employce baned’ '

g T e
f2aE '




.l A
S

‘onlocal regtuitmont when there were no cadre
rules for the  posty (piior to grant of’ SDA vide

~ 1| dafed 4l /1083 and 20.4.87 rcad with O.M.

200 g86ENE)  dated 1121988  but
,'subsgg\lgggx;,{fi}l}gjf post/cadrc was centraliscd with
“| commonj: seniorily istpromotion/All India
. .| ‘Transfer)/Liability cte. “on his continuing in the

1N Region though they can be transferrcd out 1o
' any;plact futaide the NIX Region having All India
Yransfer Liability.

| Ministry iof | Binance :OM No. 20014/2/83-L.IV |

‘any;place ouls
“An’i;employee’ belongs 10 N.E.Region and

: subsc uently posted outside N.E.Region, wlicther
he, will;be cligible for SDA if posted/transferred

107 N.ERegion: He is also having a common All
| India seniority and All India Transfer Liability

 YES

Anjemployee. hailing from NE Region, posted to
NE: region initially bul subsequently transferred

gomieiime serving in.non NI Region

Tho MOF. Deptl. Of Expdr. Vide their UO No.
11(3)/95-E.I(B) dated 7.6.97 have clarificd that a
meic clause in the appointment order to the cffect
that' the person concerned is  liable 1o be
(ransforrod anywhere in India docs not make him
‘cligible for the grant of Special Duty Allowance.
| For, determination of the admissibility of the SDA
: Atogz;‘.anyj;,'Ccntral Govt. Ci\{ilian'-cmployccs having’
¥ Indiaj Transter Liability will be by applying
2l {ests (a) whether recruitment to the Servic/Cadre
,:"_/P.'()st ‘Tas been .made on All India ‘basis (b)
© i} ‘whether prosmotion is also done on the basis of
All India Zone of promotion bascd -on common

¥l

in the case of SSB/DGS; - there is a common

Comnunon “Seniority.  Bascd - on the above
| criteria/testy all “¢mployecs recruited- on the All

India bagis and having a common geniority fist of
©.| All India basis for promotion ctc. are cligible for
i} the grant of SDA irrespective of the fact that the
I} employce hails from N.E.Rcgion or posted to
" NLE.Region from outsidc the N.E.Region - |

out of NE Repion but reported to NF l@cgio:i after |-

tter mvmeed

acniority for the dervice/cadre/post as a whola ()}

1| recruitment system made on All India basis and |-
. promotions_arc also onc on the basig-of All India |

YES

-En cage the employce
hailing  from - NE}
region s posicd |
within N2 Region he |
is not cnlitled “to
SDA till he ig-once |
transferred  out of |
that Region ‘

Based on point (iv) above, some of the units of
SSB/DGS have authorised payment of SDA to

posted within the N.E.Region while in the case of
others, the DACS have objected payment of SDA

othc cmployces. hailing from NE Region and

It has already been| .
clarified by MOF

that clause in- the
appointment  order
regarding  All | India | |

— L N e




"

) Q-

Ol eriteria

] 1o cmploycon hailing, from NI Rogion and posted

| wilhin the NE Region irrespoctive of the fact that

ol thelr transfor  Lability: iy All India = Transfer

4i:| Liability or otherwise. In such cascs what should

i the norm for payment of SDA i.c. on fulfilling the
of Al India ‘Recruitment Test & 1o
promotion -of All’ India Common Scniority basis
‘having' been satisfied are all the cmploycos
i | Tligible for the grant of SDA

TS ability-

A s
lm‘:sfcr 15 -{
doeT not make hini |
eligible . for gr.mt of :
SDA : '

"\ thlhcr the payment made to some cmployces
v hmhng from NE Regjon and pos(od in NE Region
bo'rccovcrcd afler 20.9.1994 i.c.
decigion of the Mon'ble Supreme Court and/or
whcthcr the payment of SDA should be sliowed
to “all cmployees including those hailing from
N.ILRegion with effect: from the datc of their
appointment if they have All India - ‘Transfer
Llability and’ aro promotcd on the hwm of All
India Common Seniority List.

the date of.

The baymcnt 1ﬁ'adc.-

to cmployces hailing

from NE Region & |

rosted in NID Regjon

i revered from the'
| datc of its payment.’

It may. also be added
that “the
made.
ineligible
hailing,

to the
employee
from. "NE
Region and posted in
NE region be
recovered  from  the
e of payment or

after- 20th -Sept.

©opayment’

94|

1-whichever is later, .

T hxs

issues wuh the concurrence of

the Tinance

Division,

e Seerctariat vide Dy. No. 1349 dated 11.10.1999 and ‘Ministry of Finance
: (E\pcndnmc)’s 1.D. No. 120 1/11 U(B) dated 30 3 2000,

NI
o

Ay o
Shui R.S.Bedi, Director ARC
' Shi R.P. Kurcel, Dircctor, SSB
. Birg.(Retd)G.S. Uban, 1G,SFF
" Shri S.R.Mehra, ID(P&C), DGS
Shri Ashok Chaturvedi, JS(Pers),R&AW,
Stui B.S.Gilt, Director of Accounts, DACS
Shii TM.Menon, Dircctor 1*umncc(S) Cab Scett.
Col. K.L. h';p.d CIOA CIA

Cab. Scett. UO. No. 20/12/99-EA-1-1799 dated 2.5,2000.

~Cabinet -

Sd)—, :

- lgible

(LNUTIIAKUR) -

DIRECTOR(SR)



. . QN&EKUBE“ .-8
Z' r(,enwai Adrministrative Tribu ,

' g GHRG e AT ‘ .
The l)m'r:u‘ty T’%x*’ sobor (&dmn, ) 09 orT " o
Shri V.K. Sekhri by naie 1 : 2 e
Pxﬂziit‘ﬁt ions D_Nvmslon, {

Fatisla House, - , Guwahaﬂ Bench
Bew aeinxmloom. o ol ’Fﬂ’@'w

(Through the Edito::-cum-—Sr.Correspmcient)

Raspected -sir R

I have the honm.xr to mi’om you that acc'\rdﬁq ‘
to Zzhinet o‘:‘cr(.'ta’”ia‘t“‘ Dy .N0.1349 dated 11.10.59 and’ "xmls'try"“;
of hm’xamc“(hv}mmlturay s 1.0 .No.lZO*&/m—-h. \’3)/09 da’te& 100“
_ (CO'.} encl osed),, am entitled to get “tne ‘SDA. 'In the abor

slarification it clearly mentioned in S1 No.II‘I & hiY tha‘t;_ N
employee of NE reﬁlon who is transferito-outside. and again e

returned to NE regwm is entltled tc get the SDA, In ch.gs

Al

. ch"}Pa‘tlIf} T v“)uld 3.11{&3 to J.Ylf()rm you that T was prqnoted tO

J*a?x at Lurron‘t.. )?:ure, T’ub'ﬂ ic at lma D].VlSlQn, NQW De1h1 vlde N _
division's order No.A~12026 /J/zs;-p.c:mn,x dated 3.3.88 & Noa. ..
12026 /5 / Swnﬂmn 1 dated & 7.1988 (cop1ea-~enc1'os'ed) 'and-f.sexfy,é

there as JSK from 4,7.1988 to 31.8.1986 and again -trarivs"ftér
back to Guwahati: vide lelSlon s 1etter I\?0¢A-12CQ6/5 88"Ad

atad 3u‘8; 988 fulflll:mg ctiterla of tha 51 No. III e I‘?
1 therefore, request you. to kmdly lodk dnto, the mattpr '

ml’P :

perao 11y and arrange to pay “m ‘BDA accordlng to my enti‘:le» .
szt at the earl ies 3t e {ou.r kind cons:.deratlon in thls reqard

would be hlghly apprecma’ted.
lhanklng you,

Yours fait hE wllyy

/,, ,\ .
C. D
L Clex.gk Grade-%’l ) . )
Dated s1«6=200La AR RN - Yojana (As~amese) Gawahdti¢

- Yojana, Publications Dwxaxm, . :
Minis try of Inférmation & 3roach¢:‘cing,
Naujan R oad Lkaanbazar‘, Guwahat i~X .

Mo .YA/r:sstt/S/ZOOl/Z% , , ' - Dated:l«é~20001.

Forwarded t0 the Deputy: Director (Admn . I), I’ub‘l :mat ions- Dlvn,.
Vatiala House, ,‘«ew Delh1-1 for 1nformataon & necessary action.

7
‘ /A

{ He {« Das )
Editor, ogana (!\ssameae) ;
UzanbaZar, Guwahat 3.«-1 PR




- ANNEXURE--

~ F. No 11(5)/97-E II(B)
. Government of India. S
inistry of Finance S,

Dep&rtment-of.Expenditure e

New Delhl, dated the 29th May 2002

 ANNEXURE I

' /C"At_.ﬁ .

Subject: SpeClal Duty Allowance for c1v1llan employees of

the Central Government Serving in the State and Union

Terrltorles of the North Eautern Region 1nclud1ng Slkklm

ssesarters it It ong L L L L T T T T L Y PN T T P

The unae:olgned is dlrected to .refer to tﬂ¢5 Department'
-OM No. 20014/3/83-E.1IV dated 14.12.83 ‘and; 20.4.1987. read.
‘with OM No.: 20014/16/86 ~EIV/EII (B) dated 11.12.88, and OM.
No. 11(3) /95 EII(B) dt. 12.11.1996 on the subject mentioned
above. : S C '

2. Certaln 11cent1veo ware granted to Central Government
-employees posted in NE region v1de oM dt. 14.12.83. Special
Duty Allowance (5DA) iz one of the incentives granted to
the Central Government emoloyees having “‘All India Transfer
Liability’ . The necessary clarification for detelmlnlng the
All India  Transfer Liability was’ 1soued vide OM dt.
20.4.87, laying down that the All. Lndla Transfer Llablllty
of the meémbers of any service/cadre or incumbents -of .any

'post/group of posts has "to be determined by applying the

tests of recrultment zZone, promotion zone -etc. i.e. whether
recruitment! to service/cadre/post has been made ~on. All
India basis and whether promotion is also_dQne~on‘the_baeio.
of an  All India . common seniority list  for - the
~service/cadre/post .as a whols. A merxe clause in. the
~ appointment. letter to ths effect that the person concernsd
is™ liable to be transferred anywhere in India, did not make
hlm ellglble for grant of opeCLal Du;y Allowanﬁe

-

3. Some employees working in NE Legion who, ‘Wwere not
~eligible for grant of Special Duty Allowange in accordance
with the oLders issued from time to time agitated. the issue
of payment of Special Duty Allowdnco to them before CAT,

Guwahati' Bench and in certain cases CAT upheld the prayer'

of employeeb The Central ”oveanent flled appewle _against

e e

CAT orders, which have been decided by th~ oupLemo FourL of

e e,

India  in_favour of UOT. The hon ble Supreme Court ™im -

Judgement delivered on 20. 9.94(in Civil Appeal. NG.3251" of

1993 ‘in the case of UOI and Ors V/S Sh. S. Vijaya Kumar “and’
" Ors) have upheld the submissions of the bovernment of India

that C.G. civilian™ omplbyees“whO”hava All Indmﬂ ELanﬂterm‘

Llablllty are. entitled to  the grant of 3pec1al 'Uuty

e e et

PSS

ATTESTED

‘ADVOCATB‘



g§' - Allowance on being posted to any station in the North
? ! Eastern Region from outside the region and Qpenlnl Duty

Allowance would not bse payable merely because of a. clause

in the appOLntment ordef relating to All India  Transfer
'Llablllty . '

q. In a recent appeal filed by Telecom anaLtment
(ClVll Appeal No. 7000 of 2001 arising out of SLP No. 5455
of 1999), Supreme Court of India has ordered on 5.10. 2001
‘that this appeal is covered by the Judgement of thisg_ Court
in the case of UOI & Ors Vs S. Vijay Kumar & Ors. rvE9£1ed
Qﬁ_lﬁﬁ&hijugﬂ_j£ZZ§§9 and followed as the case'of UOI &
Ors vs Executive Officers Association Group- C .1995(Supp I) -
SCC, 757. Therefore, this appeal is to be allowad in favour
of the UOI. The Hon'ble Supreme Court furtgg£~9rdered that
whatever amount has been paid to the employee§~5§_ﬁéy“6f””
- SDA _will not, in any event__hﬁﬁxecouﬁxed from tfem inspitsd
Qf tha__nct“theﬁappeal_has been allowed.

e e e e et i,

‘In view of the aforesaid judgemnnta, the criteria for
payment of wpec1al Duty Allowance, as ~upheld by the Qupremo
'\ourt i3 reiterated as.under:-

- “The Special Duty Allowance shall be admlﬁsjble

& ’~Q -/ ~to Central. Government employees. hav1ng All
4 < Sfo - India Transfer Liability on posting to North
e é; ‘ﬁéi : '.Eastern_reglon (including Sikkim) trom_out81de
é‘lit o E;“ ;the region”. '
. v ~ G
& S FiEY
gg c?f; All cases for grant of Special Duty Allowance 1nclud1ng

- those of All India Service Officers .may be regulated
55\\\\\;\\‘ étrlctly in accordance w1Lh the above men*Joned crlterla

6. All,the Ministries/Departments etc are requeSted to

keep the above instructions in view for strict compliance

~ further as per direction of Hon'ble Supreme 00urt, it has
also been decided that:

(1) © The amount already paid on account: of Special
Duty . Allowance to “the ineligible perscns not
qualifying the criteria mentioned in 5 above on
or befors 5.10.2001, which is the . date of
-judgement of the Supreme - Court w1ll be waived.
However, recoverles,_ if any, already made need

_ not be refunded. 3 ' _ o

(ii) The -amount paid on account of Special Duty
Allowance to insligible persons after %5.10.2001
will be recoverad.

1. These orders will be applicable mutatis mutandis for

regulating the claims of Islands Special (Duty) Allowancs
which is payable on the analogy of Special- Duty Allowance

TES‘IED

.ka

»



- to Central Government ClVlllan empToyees sexv1ng 1n tho{
'vAndaman & Nlcobar and Lakshadweep Groups of Islands

1
v

8. In thelr appllcatlon to employees of Indlan Audlt &

Accounts Department ‘the orders lssued in: consultatlon with;-3

')”the Comptroller and Audltor Gener&l of India

S/D
- (N.P.. Slngh) . K
Under Secxetary to the Government of- IndlaL”
vAll Mlnlstries/Departments or the Government of Indla,
Copy(w1th spare coples).to C&AG etc as.per”standaxd;_
vendorsement.'" : : : AN ”




SRR N : ,ISM'U(&(‘L\?). VoA

éo/ Yo //, \ o } SR
- AP N LI(S)91-ET(B) R
v 3 Govermment of Indin , A Lo

f Ministey of Finance - . NFN‘EXU.RE‘“' E '

Depattment of Expenditire - E —
. 't lessens
RS oo .,

; f L ; ya , | ey 'Ncw-rD.cH'li,.dA&!cd H'l_c'2‘9‘:h Mhy, 2002.. .,

(;FFJQ@; MEMORAND upg

Special Duty  Allowance. for civilian. ciployees. of the Central
Government . Serving in the Statec and Union Teritorics of North
Eastern Region including §ikkim, " B

e e s Nt e ——— v v % = — Eptmeuianbaaatl con sl S

- The undersigned is directed (o refer to this Department’s OM No.20014/3/83-.
EAVidated 14.12.83 and 20.4.1987 tead with OM No.'200M/lG/-HG-E.IV/_B.”,-(-B)_dMCd '
1 .12.88, and OM No. L1(3)V/95-12.11.(3) dt. 12.1.199G6 on the subject menlbned above.

- 2.+ Certain incentives were granted to Central Goverunent cemployees posted in -
- NT: region vide. OM - dt. 14.12.83. . Special. Duty Allowance (SDA) Is one. of the
. incentives granted to the Cemra}‘G_ovemmc;‘ﬂ eniployees having “All Ixiditg"'rrmxsfcr -
. o Liubility', The necessary clarilication for determining thio All Indla Transfer Llabillty.
' was issued vide OM dt.20.4.87, laying dowan that the Al India Trasisfer Liability of -
the members of any service/cadie or incrmbents of tiny post/group of posts has to be
_determioed by applying “the tests. of recriitment  zone, promotion ‘zone- etc.,. i.c, -
whether recruitnent. to servicd/cadre/post has been made on All India basis. and
whether promotion is also done on the basis of an all Tudin common scniority tist for -
the service/cadre/post as a whole, A mc’xqcld\xs'é in the appointment letter to the effect

- that the person concerned is lable 10 be tansferred anywhicre In India, did not make -
B" “him eligible for the grant of Special Duty Allowance. B '

-3 S'omc.wémpluyc_cs \‘fuikiug Ny
Spéclal Duty. Aflowance in sccordane
agitated the issuc of payment of

3iegion who weie nof cligivle for grant of

o with the oiders tssued from time 1o time -

: . Special BDuty. Allowance 'l_o_t.hcm_ before CAT,

Guwahati Bench and in“certain cases CAT upheld the prayer of employees. The .
Cenlral Government  (iled appeals sgainat CAT orders whicli_have been decided by~
Supreme Court of India in favour of UOL' “The Hon'ble Supreme Coint in judgement
delivered on 20 9.94 (in Civil. Appeal Moo 3251 o 1993 in the case cof Uol and Ors
V/s Sh. §. Vijaya Kumar and Q(s) have upheld the subiissions of the Govermment of

- India that C.Q. civilian Employees who have Al India Tronster Liability are cntitled.
to-the grant-of Special Duty Allowance on'being posted («,_)-un‘y’sm'lion_,i'n the -MNorth

'. ‘EQSLCﬁ]TK@:;;iQH from outside the region and S

~payablo.merely ‘becauss of a clause Iy
Transfer Liability: -

pecinl Dty /\Hownnc'.c-_-wgu_lvdvvllulfbc
the appolntment order relating to All Indla

4.0 o In e recent appeal fillcd"by_'i’clccom"Dcpa.nmc'ul (Civil Appeal. Mo.7000 of -

2001 — arising out 0L.SLP No 54 55 0f 1999), Supreme Court of India has ordered on-

5.10.2001 that this appeal is covered by the judgement ol this Court in'the casc.ol UOI
L8 Orsvs 5, Vijayakumar & Qs reported as 1994 (S'upp‘fl ) SCC, 649 and- followed
V in the case of UOI & Ors‘vs',_l‘ix.cc‘:".,‘llivc; Officers' Association “Group G 1995




ERTEN b e S

~

,,)P,)) SCC, 757, There (utv, thiis ap pc:‘ isto be ailowcd n-favour of the UUI 1he

“an'bls Supreme Coun further Qrdercd fhat whatever amount has been’ pmd to the

‘**mpioyccs by. way of SDA will not, in any evcnt bc n:oovcxcd from them'’ mspuc of
u‘}c Fact that the ap')cal has bccn aHow«:d '

T n view of the nt"ort, said: jumgcrncma the critesia fur pu/mcm Of gl’%‘ﬂ‘ DU‘)’ A
AJlowanco gguplield bv the. ‘3uprcme court, is lcnlmatcd as uudcr. o R AT
. .m‘ L L - R i
“The Spccml Duty /\Howancc shnli be mimxssablc to Lcnl(nl (Jovcmmcm

cmployccs having All India Transfer. lmbnluy on posting o Nunh laslcm(( o
rcglon (mcludmg Szldmn\ from outsxdcthc xcgton S A

All cases for gram of pccmi Dmy Ai!mwance Bnc:udmg Uxosc of All lndla Sctwcc
OiTxccrs may bc regulated :ﬂnctjy in accordance with cha mbove mcnlxoncd cntcna

3 Al L_h;,' Mlmsmcs/Dcp&rmlcnts clc. ' are
Anstructions in view for strict.compliance.
Suprcmc Coun it has afso been decided that -

roquostcd 1o kccp Ulc sbove
!urthczr .88 per dnaclion of Hon' ble'

‘o Y

1) v._‘_"llu:x mount a‘rcndy paid on ‘account of opt:n:‘m.! X)uly /\Jlowancc o - lhc_‘.
‘r 2 incligible persons not qualifying the criteria mentioned in S sbove on or before

. 5.10.2001, which is. the date of ,udgement of the Suprcmr» Coun, will be-
2 Cowatved! Howcvcr ecoveries, il anv .n!scsdy mds swcu ‘not be tcf‘undbd

S Ih(‘ :mount paid on uu.ounl of Special Uuty A”O\Vllli(,c to. mcllg:bir pcssons_ o
uﬂcx 5 lO 2001 will be: rccovcucd '

7. These orders th be applzcublc tutalis mu(cum’“t for (PBU[MIII; the Llnnns 0[“:
Islunds Special (Duly) Alowaiice which s pryable on the mmlop,y oi Speclal (Duty) -
Allowance to Central. Government Civilia :mploycqﬁ z:u vmg in the /\ndnman 8

Nwobar &nd Lakshadwccp Groups oi Islands wor |

: 8. dn thur nppllcatlon to cmployccs of Indian Audit & /\ocounls Dcpm\mcnl ’
thcsc orders i tssue in consultuuon wnh the Compirol!u and Anditor thcml of ndia.

TSR (m.smgn)'
» Uudrr >Nu(my &0 Hw(-mumntul nl Tidlia,

Al M.iuis(z"i_cs/_l.)_cpnrtmg:n"t& of the Go_v'cmnu:nt_ of h_\;din, cte.

- Copy(with xpmc co;nm) to CE&AG, UPSE ete. sy per 'M'(a_n‘dmyl cndorzement
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: onylthing abou'%: iie ’

pex:smally and your goaﬂ @fficiai arrang@ 'to pay 'E:he SDA accoi:dmg

-NG«YA/Esstﬁfa/EDOd/Zié

ANNEXURE%?O

3

’rh@ Direc‘c o,

Fublicationg Divis ion,

Gowteaf India, Mini‘,try of I&a,
. Patiala House,
. New Pelni=11000L.

- T'mfngza PEGPRS

'99 and Minl.,tx'y of Finance (x«xp@ndmur@)‘s I D Noolzoﬁ/
),./09 da‘ied 13. 3.2000(c.opy enclosed), T am enizmled to

._ A. in this eonm.eticn I wculd l‘dw to mfom*‘ y»’m mhat
x‘ waa m’cmm:ed to JSK at Current otere, E’ubiicaﬁims Dlvis;.m,’f
New Delm vide divis*’ s order Ncoﬁaai«’BWﬁf%f&&w&mmo'i c:wf;t:ci

n‘ a LN

3¢361988 & Na«l?ﬂ?é/&/ﬁ&«%ﬁmneT daLﬂG dpie?”

fae o

mzzs 4

Sopi &s ﬁnclos&d P

NA;-

x:epresenﬁatim ‘to DDA fcrwardad v...d@ ..hv‘ cffice lettcr NGO

'l‘_‘

YA/hsatt/S/BOOl/Qcﬁ dgted 1.0.20@1. But 1 have not Peard

‘1. . po

ﬁe my em:itie:ment at the earliest. Youg, Jedng. emsiﬁeraﬁm in -

this regard would be ‘highly appreciated.

Th&nking Va3,

Y

Yeurs f‘ai‘t&mfullg}g
o : E, Ca ’”‘M )
Dated 8722002 = -

f@_;um {!bmcam@sc} ) g&mﬁnﬁt :!.mlo
AL B %K 8 o

'Yojana, Rublications. Di\ri%.acm, '
M’inistry ef Informaticn & Breadecasting,
Nau jan Road, U‘z emhaz as, Gazv'aha‘t i=le

. Dated 860‘?@20(}%. o
. Fexwarded to the Dir;eci,cs: mbiicatims Di ‘.

Iiousﬁo New Delhi-l fex infe:ma@ & necessary) vis%fgd Patiala
1 . ‘\_,I. '\)\WVUJ\/

. AR Al Py i,
l\“ A ‘TES T {,D ] Forirg fm{: EEINTY 1 P ant e g a&sﬁ»ﬁm,ﬁ
- E i Cawvn s O, cririon Dfwiites

wredtd WA Lagavin, i ce A ezane el L

4DVOCATS



ANNFXUHﬁnli

< Regmtered 0
The Directsr, v
Aublicatiens Pivisien,
Gevt . ef India,MinJ.stry of I&B
v Patiala’ ‘Heuse, o

New Deliu-llOOOl.

( ‘rhreugh proper channel )

Sub:=- Prayex fer grant of Special Duty Allmance(SDA) teo Sri M C Das,g-i
. CG-II, Ys;a,na(msamese), Guwahat ie : . L

Ref 1= Earlier applicatims Ne.YA/Esstt /5/2001/203 dated 1-6-2001 :
and Ne.Y A/ESStt/S/2002/216 da.,ed s-7~2ooz en-the. abeve sub Jecto:

'Respected Sir, - . ' o }

- With reference te my earlier applicatioms mentxmed abwe,
weuld 11ke to lw the fellming few lines fer faveux: of yeux kind 5
cmsidera.im and necessary actum. : S ‘
L That Sir,.the DFD vide its erder No.A~12026/5/88-[dmn.I
afed 3-—3-88 prcme’tﬂd me frem G-I te the post af’ Juniar Stereke’
~and transfered te the CQurrent Stere ef the. mrs. New Delhi , ACC @]
I have -assumed-my.,_ne;w ehargg of J;-'.,St or,eke‘e;pe;' at -current "stm,:g
qus. ‘New Delhi. én 4«»7-1988. This Was cmrculated vide - qus. Orde
Ne.A=12026 /5/88-Admn.1 dated 6-7~1988. Hmever the ‘Hgrse v:.dc @r
Ne. A-1202¢a/5/88 Admn.I dated 30-8-1988 reverted me t@ ny . subst :
twe post ef Clerk Grade-II(Aosamese) and* pested at the caff:.ce @
Y@Jma(&%samese) Guwahati which I jeined, w:.th effcct \frm 30«8
. New Sir, thﬂ para 4(feur) ef the Cab\\net Secretax:.at's
ef even Ne. dated 2-5-2000(copy enclased) has clearly said that !
empleyee hailing fxem NE Regim,p@sted te NE Regim in:.tially Vb ,,yt';'
subsequently transferred eut &f NE Regmm. but\ xe.-pested teNE .
Regilen after semetime sexving in nen 'NE Regim\"'is\gnt_itled te get S
the benefit ef SDA. (copy en»losed). SR \‘ \\ S _
Sir, under the abeve circumstances, I . .,,en't"xttl'édfto'-gét,
the bepefit ef SDA. I ‘therefere, ence again’ prayr\¥to yeu te kmdly‘iﬁt"‘
censider my case sympathatlcally and grant me the benefit of SDA
which is due to me. '

Yeurs faithfully, °

N . : L /)
SN | @auﬁqz
Q- C(‘t-\ / ‘ 2 ™
R { ( M. C. DaS 9 S
6\*0@ OG«-II yYejana(Assamese)
SvDated :3-8-2004. Uzanbazax,Guwahati=le W
N / : RN AL L o W&
\ Yojona, Pablicatioens DJ.v:.sicm, ' \\,\
: : Ministry ef Infermatien & Broadcastmng, ' »\'-\-“x-\_
. Nau jan Read, Uzanbazar,Guwahati=le S k\
| ",\'5:‘
Ne.YA/Esstt /5/2004/283 . | Dated 13-8 -,;goog,f_,'\\\";i;
. Ferwarded ta the Directex, Publicatiens Div:.sim, P@t—i‘ala?g ,"\"‘\
House, New Delhi~1 fer . 1nformatien & necessary actiens . N
A i'TEsﬁ'D -1 A i

A //}‘z g
ac, K. X, DEKA )
Edit@r-mm-Sr.C@rrespemdent

(T8
ADVOCA Yﬁjana(AsSamese) ’ Guwahati-l . .f':""!



.Mnlxis'uy;of Finance -
Dcpaxlmcm of Expenditure
E-L(B) Branch
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“Sub pxoposﬂ scn,km[, clanncmon as to whcthcr .
- the cmployccs postcd/mnsfcrrcd in N.E. chlon at thcnr own.

‘ rcqucst fxom outside ﬂch E. chlon arc chg,xblc to gct SDA.

. Rclcrcncc U.0.No. /\dmn /1(27)/8 i\ lon[:/()() 07/2412 of thu, of
~Pr. Chncf Conuollcr ofAccounls (Ccmml Lxcxsc & Customs) on prc pab(, S y o

. thrc is 1o 1CbUlCUOl\ (o Lnnt of Spcual Duly Allowancc 10 Ccnlml
- Govl. & ;mployces if they are posted on their own rcquest and arc catitled to-
SDA as pereriteria’ for payment of STAds mentioned in para 5 of Finance: . -
Misistry's ©.MNo. 11(5)/97 B dated 2955 2005(copy cncloscd) Office . :
“of Pr. Chicf Conlrollcx o[ Accounls 15 '\d\nscd to. dccxde the cascs of paymmt E

ofSD/\ accordmgly v
| - Q\ @W\ka

o e e o - T ‘ (R.Prem: Anand) - - _
' é\’Wé". a”'_'q_'b"’v\;t_": S Undcr Sccrctmy to Govt oflndxa S
Zf

Ly

' Shu /\Wmd }\umm Conuo\lcrofAccounts Olo Pr. Chief Conho\\u ul

/\LCO\H](S Ccmml L\ClSC c\. Customs A. G C.R. Bul\dmg,, New Delhi. ‘
.............................................. L) 2 7Y 0 LR
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. Publications DlVlSlOl‘lg

?;Resspected Madam»

(/.gc7ff

To ' ‘
- The Alditional Director Genernlg

: Sococina Bhawans
- New Delhiw-110003.

( 'l‘hrou.gh‘ pfopé& chg

Sub s= Prayer i'pr gfapt of Special Duty lemce(SDA) 'to emp"oyee '
‘ posted in Noxth Easter Region =Regd., _

. Refg= Eoxlier applicatlono NOOYA/Ebstt/S/ZOOl/ZOB dated “6*01 s

. No.WA/Esstt/5/2002/216 dated 8=7=02 and YA/ES¢1L/5/JOO4/
dated 3*8-04 on the aborve subjﬂc‘ca .

With due respucvtp' I am to very sox.x.y' *fco iufo::m you, tknt
despite repeated request on.the_phove. su..b 4@0‘;, E_have-n@t been

. granted the @pecial Duty A%owwce oill date noxr. get in oy

renly from tm Hq:s. in this mat'%:ero Phote coPies of the letters

~mpiled to the Hgrs New Delhi are enclosed herewith' fox your leind |
' pexusaly Moreover, as per Sixth Oenural Poy Commi..».sions ‘
L _:.ecomendﬁion order Nooll(S) /2008*13(‘.:) da.ted 2%08
RN @EEJAYGQQS worklng in Ng B.Region in’ dszm.enc depox mm.
~already dram the sDa fron deptenﬂ)ex;‘ . onwardy Unfortunately

=20

we have not yet becm paid the Sango, mcxa agnin I woald lzice O

. requcst you 1o kindly lodk into the mo.ﬁ.u: personw.iy ..nd gz:an“s.

the benifit of SDa aceorcling to my en“ciilenmnt tm 02: befo:.e

. 30tn Apv-ilg 2009, as I am going to mtire :E’rom Govt ’ﬂervicm on
'.50='04==u9 a.f‘ 'tlm a.ge GFf <=u;:»f>3:zmmxaﬁ.:!.cm " g '

"oux: kind cons.:.dc_ratlon md necegs.:u:y act.uon :3_1 uh:z.s

”regaxd would be luglmy @LecLatedo '

'rhzmk :mg yoa Iviaaam

Dateds23303=09 - RRREGREER ;o‘,ma(&ysamae p(?fxwanwt.t 3,

: Yo jonoy' Publicat ions DiViaiORg
1\1:2.111:,1. ry of Information & Broadcast ingg
"KKB Road, Chanilcuthig &umlmt.r.. .3o

NooYA/ESstt/S/QOOQ/llx o -ae'. ﬂ . ﬁ:i g Darede23w—n99

Forwarded to the Mdi, Direeﬁor ¢
SoeoJma Bhavva.n, New De,.himf; for lnf

.e:nal'ﬂ.a Puul icat :x.cms DiVlolOﬁ.g
-Q 7’111&'53 1-01'1 2 1S CesS a;r v &C‘L :mn o

!(wa“’ o
( Ps Chakravorty )

Editox, Yo Jana(Assane se)
Chenikut hiy: vacdmt iw- 3}

.'MTE?STED

ApvOCATE
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INTHE CENTRAL ADMINISTRATIVE

TRIBUNAL
(GUWAHATI BENCH))| ‘s woirehis =T

0.A. No.209/2009

IN THE MATTER OF:

SHRIMANIK CHANDRA DAS

Cantr m% Bminks ‘r‘x’&“«.a vo Trlunal

Guwahati Ren
TR SRS

APPLICANT/PETITIONER

-VERSUS- °©
UNION OF INDIA & gQRS. RESPONDENTS
INDEX
Mo PARTICULAR PAGES
1. Reply Affidavit of the respondents 1- 143'
2o e, &L BT 16 1o

NEW DELHI
DATED: 22" January, 2010

THROUGH

/6&%%

(v Das) 28|12

ADDL. CENTRAL GOVT. STANDING COUNS[—»}@L,

Birubari, P.O. Gopinath Nagar,
Guwahati-781016.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIB UNAL, GUWAH4TI

0O.A. No.209/2009

L3

IN THE MATTER OF: L
SHRI MANIK CHANSRA DAS APPLICANT/PETITIONER & o
. - il . %
,,M“; .,mwu”w“" |
73R ‘
-VERSUS- '
Lo g
1 .
: 1 ,
UNION OF INDIA & ORS. RESPONDENTS Cuwah'm B; ﬂ\'?
rARGA G-
. TT;K_;’—“’“ e
REPLY ON BEHALF OF THE RESPONDENTS o

AFFIDAVIT OF SMT. RUKMINI DAS GUPTA, DEPUTY DIRECTOR
(ADMN.), PUBLICATIONS DIVISION, MINISTRY OF INFORMATION &

BROADCASTING, GOVERNMENT OF INDIA, SOOCHNA BHAVAN
CGO COMPLEX, NEW DLEHI.

1, the aforesaid deponent, do hereby solemnly affirm and declare on _

behalf of the Respondents as under: -

1. That 1 am working as Deputy Director (Admn) in the Publicatiqns
Division in the Ministry of Information & Broadcasting' SOOCHNA :
BHAVAN, CGO COMPLEX, New Delhi and in my official cap: 101ty as such (T

am aware of the facts and cncumstances of the case and am further competent

to swear this affidavit.
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BRIEF FACTS OF THE CASE | \ . S
E 1 -\,N Sy :1:,

g e v

The applicant was appointed as CG-1I (Assamese) in Directorate of

Publications Division, Ministry of Information and Broadcasting w.e.f.

16.07.1974 (Annexure - R-1). In tile appointment letter dated 06.07.1974,
(Annexure R- 1i), it was stated .that the appointment will be at GuWahati at
present but he may be required to serve anywhere in Indié.

Government of India vide O.M. No. 20014/3/83-E.1V dated 14.12.1983
(Annexure R —lil) granted Special Duty Allowance (SDA) to the Central

i

Government employees who are posted at North Eastern Region and saddled

with all India transfer liability. SDA was granted @ 25% of basic pay subject

RUKMINI DAS GUP_
Oy, Dir. (Admn__\,l 3
publication i

Soochna Bhowan

Lodi Roed !

New Delhi« 110008 1

AT VA IERNURNN
aerenn (WereE)
vision ¢ waserA 14

to ceiling of Rs.400/- per month. Subsequently by O.M. N@
20014/16/86/E.1V/E.II(B) dated 1 December, 1988 (Annexure R -IV), SDA

was revised to 12.5% of basic pay subject to ceiling of Rs.1000/- per month.

[
i

Later, the ceiling of Rs.1000/- per month was withdrawn vide O.M. dated
22.07.98 (Annexure R -V),

As per record available in Cash Section, SDA has been paid to the
applicant since March, 1988 @'Rs.89/7 per month and from January, 1989 @

Rs.90/- per month upto October, 1989. Record-prior to 1988 is not available in

the Division. An amount of Rs.2256/- as arrear of SDA was paid to the .« -

applicant in December, 1989 for the period from October, 1986 to Octobe,_[;
1989. .A copy of the Pay Bill Register and details of payment made to the
applicant is enclosed (Annexure R VI). Afterwards SDA had continuously
been paid to applicant @12.5% of his Basic Pay from November, 1989 to

@

February, 1997 through salary bills.

7z

| g A

o a4 )
afreh n={10063
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In pursuance of Ministry of I&B's letter No. 512/ 24/ 93- T/VfA) dafed E

16th January 1997, an LD. Note No. G-26033/ 31/ 95-96/Cash dated -
21.03.1997 (Annexure R VII) was issued vide which it was. clariﬁed that SDA
will not be admissible merely on the ground tlraf the clause of All India
T1ansfe1 Liability is there in the offer of appointment but shall be admlssrble to
those employees who a:e actually recrurted /transferred/ promoted on All India
BaSIS. This was in pursuance of Judgment dated 20.09.94 delivered by Hon’b}e
Supreme Court.  Accordingly, the case was examined and SDA paid to
employees posted at Yojana (Assamese), Guwahati including Sh. M.C. Dgs
was recovered w.e.f. 20.09.1994, .An amount of Rs.5223/- was recovered ﬁ'ogn
the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,léﬁﬁ
in 26 installments w.e.f. July,97 @ Rs.200 p.m. The lést installment waé to be

recovered for Rs.223/-. However, last installment was also recovered for

Rs.200/- inadvertently.

Subsequently, vide their U.O. No. 20/12/99-E A 1 dated
02.05.2000, (Annexure R VI1I) Cabinet Sectt. in eorrsultatiorl with Ministry of
Finance have given some clarifications. Ministry of Finance vide its U.O. No;
11 (1) E:II (B) /07 dated 26.02.07 (Annexure R IX) again clarified that the
Central Government Employees posted/ transferred in the I\lorth Eastern
Region on their own request are also eligible to get SDA subject to fulfillment

of other conditions.

As regards applications submitted by Sh. M.C. Das regarding non grant
of SDA are concerned, it is submitted that the applications have not been

received in the Division.,

i fxmr“;n m e T founal
ST TS STy

28 Jan ‘2010
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As per relevant instructions issued from time to time, for considering

the case of grant of SDA, the following criteria are to be taken:

(a) Whether the employee belongs to NE Region;

(b) Initial place of posting;

() Whether recruitment made on All India basis;

(d) Whether he has All India Transfer liability and

(e) Whether his promotion made on All India basis zone v.vaé based

on Common Scniority List.

Further, the employees who fulfill the conditions mentioned in paras

(i1i) and (iv) of Cabinet Sectt.'s U.O. No. 20/12/99-EA 1 dated 02.05.2000 are

eligible for grant of SDA. These paras are reproduced as under:

.

“(iii))  An employee belongs to NE Region and subsequently posted

outside NER, is ¢ligible for SDA, lf transferred back to NER.

He is also having a cémmon All India Sexiiority and All India
Transfer liability. |

(‘i.v) An employee hailing from NER, posted to NER initially b,g!.:

subsequently transferred out of the NER, but reposted to NER

after some time serving in NER.”

With reference to these clarifications, the position of Shri M.C. Das,

5

Accounts Clerk (Retired) is as follows:

< : .
He belongs to NER. He joined Government service as CG-I1 w.e.f.

16.07.1974 and posted in Yojana (Assamese), Guwahati. He was promoted as

1Y v C T
RUKNIG DAS GUPTAY 6?31‘_1:’!(“?“‘
Oy Di. (dmn) | St
.P.uhlicalion Division / g&TIA

Soochna Bhawan | @ #E

i AS
Lodi Road / mehl S
New Dt = 110008 1 g faedi—110
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Junior Store Keeper vide Order dated 03.03.1988 (Annexure R- X) E/E.ﬁd posted. . | ‘
‘ v [

at Delhi. He assumed charge of the'post on 04.07.1988. He was rev'ert,_ed to hlS
substantive post of CG;II vide Order dated 30.08.1988 (Annexure - R Xl) angd
posted back in the office of Y(l)jana (Assamese), Guwahati on his own request,
~ His initial appointment was made on All India Transfer basis. The cadres of
CG-11 and Junior Steno (English/Language) are controlled by Headquarters oxj

the basis of common seniority list.

As such Shri M.C. Das, Accounts Clerk (Retiredj, is eligible for
grant of SDA w.e.f; the date he-was re-posted to Guwahati i.e. Septeinbevz : \
.1988 and up to his date of retirement i.e. 30.04.09. SDA has already been
paid to him from March, 1988 and upto 19.09.94 and from 01.09.2008 to
30.04.2009. In view of the above facts, the Competent Authority.hagi

examined the case of Shri M.C. Das and has ordered for payment of SDA

. for the runammg period from 20 09.94 to 31. 08 2008 @ 12. 5% of his basig

pay vide Order dated 18.12.2009 (Annexure R /\11)

PRELIMINARY OBJECTIONS e

That the O.A., as filed, is factually not fully corfect. The cléim of the
applicant that he has né< been paid SDA w.e.f. 1988 is not corréct. SDA @
12.5% of basic pay had been paid to the applicant from 1988 to February, 1997
through his‘salary bills. In pursuance of Ministry of 1&B's letter No. 512/ 24/
93- TV (A) dated 16th January 1997, an L.D. Note No. G-26033/ 31/ 95;
96/Cash dated 21.03.1997 was issued by Publications Division vide which 1(
was clarified that SDA will not be admissible merely on the ground that the

clause of All l.ndia Transfer Liability is there in the offer of appointment but

(emr"m@ir *jee
7 A}qg;du’(d T oty TS

. ‘ y
.y A
Lot | ¥ 28 Jan 2010
¢ el TR | L
EUYRING DAS GUPTA ggmfr\ o 4 G('wﬁh T e
DV\ID'( (Admn.) / —;qﬁ-aak&'v ¢ TR M {
‘On . . v \
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shall be admissible to those enlpioyees who are actually recruited /tgahsferred/
promoted on All India Basis. This was in pursuance of judgment delivered by
Hon'ble Supreme Court. Accordingly, the case was examined and SDA paid tQ
employees posted at Yojana (Assamese), Guwahati including Sh: M.C.-Daé'
was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered fron:j;
the salary of Sh. M.C. Das, for the pCI‘IOd from 20.09.1994 to February,1997
in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to bg
recovered for Rs.223/-. However, last installment was also recovered foy
Rs.200/- inadvertently.
e
No appeal was made by the applicml»t against tlie recovery made by

the Division vide I.D. Note dated 21.03.97.

Further, the contention of the applicant that SDA has not been paid to

_him in pursuance of recommendations of VI Central Pay Commission is alsa

not correct. In pursuance of VI Central Pay Commission recemmendations? .
conditions governing grant of SDA were revised by Government of India. SDA.
was paid @Rs.320/- per month to the applicant. The matter was again
examined:in the Division and as per rules ‘SDA @12.5% of basic pay was
sanctioned and balance payment of Rs.11952/-‘ was paid to Shri‘ M.C. Das,
Accounts Clerk (Retired) on 05.08.09 for the period from 01.09.08 to 30.04.09

vide letter No.G-12016/6/09-10 dated 05.08.09 (Annexure R XI]YI).

In view of the foregoing paras, the Hon’ble Tribunal may please be

|
disposed of the present O.A. as the applicant had not availed the Departmental
remedies available to him and his grievance has already been addressed, as per

Rules. | E
emm mzmsm&mme ﬁ.xwmf

i g EErA Wﬂu

20 JAN 2010
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PARAWISE REPLY ON MERITS: -

Para 1 That the contents of para-1 are matter of record and need no

reply.

o

Para 2&3 That the contents of Para 2&3 need no reply.

Para 4.1 That the contents of para-4.1, as stated, are matters of records

and need no comments.

Para 4.2 That the contents of para-4.2, as stated, are matters of records

and need no comments.

Para 4.3 That the contents of para-4.3, as stated, are matters of records

4

and need no comments. i

Para 4.4 That the contents of para-4.4, as stated, are matters of records

and need no comments.

Para 4.5 That the contents of para-4.5, as stated, are malters of record

" i
and the Respondents have no comments to offer.

Para 4.6. That the contents of para-4.6, as stated, are matters of rec01__jgis

and need no comments.

Para 4.7 That the contents of para-4.7, as stated, are matters of recoids

and need no comments.

Para 4.8 SDA @ 12.5% of basic pay had been paid to the applicant from

Dantral Agnintstative Tl
% Ainkst eninunal
FS0Y wEnuhe AT

28 o |
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1988 to February, 1997. In pursuance of Ministry of I&B's letter No./512/ 24/ A

93- TV (A) dated 16th January 1997, an 1.D. Note No. G-26033/ 31/ 95-

96/Cash dated 21.03.1997 was issued by Publications Division vide which it

was clarified that SDA will not l;e admissible merely on the ground that the

!

clause of All India Transfer Liability is there in the offer of appointment but

 shall be admissible to those employees who are actually recruited /transferred/

promoted on All India Basis. This was in pursuance of judgment delivered iby
Hon'ble Supreme Court.. Accordihgly, the case was examined and SDA paid to
employees posted at Yojana (Assamese), Guwahati including Sh. M.C. Das
was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- wasv recovered from
the salary of Sh. M.C. Das, for the period from 20.09.1994 to Ft;.bruary,1997
in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to. be
recovered for Rs.223/-. However, last installment was also recovered for

Rs.200/- inadvertently.

No appeal was made by the applicant against the recovery made by -

the Division vide 1.D. the dated 21.03.97. Subsequently no SDA was paid

~ to the applicant upto 31.08.08. It seems no application has been received from

-applicant in the Division and matter regarding grant of SDA could not be

-~

pubtication Division / Wg@m Guwahai Rqﬂoh
Soochn: 2‘12\3?2%}\ W\’ r-} : ‘“T?}T
Lodi Ro _ |
New Dethi - 110083/ ti ] ﬁpmﬁ 144988

| T
© RUKMINI DAS GUPTA/ wfrrT w15

Dy Dir. (Admn.)/ 3 UG G (;mﬂﬂ)

considered in the Division.

However, in pursuance of VI | Central  Pay Commission
recommendations, conditions governing graxlt of SDA were revised by
Government of India. SRA was paid @Rs.320/- per month to thevapplicant.
The matter was again examined in the Division and as per rules SDA @12.5%

of basic pay was sanctioned and balance payment of Rs.11952/- was paid to

G@mraiﬁz@mmsma%?’eﬁwmal :
I OSTETYws THEUTHY
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Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the p/e"fiod frg}m g

‘01 .09.08 to 30.04.09 i.e. upto the date of his retirement.

Meanwhile, on receipt of a copy of O.A. No. 209/09, the matter has
been e:xamined in the Division andﬁ it has beeh found that thle ap_plicant; is
eligible for grant of SDA w.e.f Februa»ry, 1994 to August, 20(_;8.
Accordingly, a sanction order dated 18.12.09 has sincé been issued tor

payment of SDA to the applicant. The bill has been prepared and seht to ‘ \

Pay and Accounts Office for p’ayment to the applicant.

Para 4.9 to 4.12 The Respondents beg to state that th¢ applicatioﬁs d.a,t___:edv
01.06.2001,’ 08.07.2002 and 03.08.2004 submitted by the applicant 'do‘e.s not
seem to have been received in the Division. However, the Competent Author-fgt);'
has already ordered for payment of SDA to the applicant as mentioned ab(gve

& same is not being repeated for the sake of brevity.

<3

Para4.13 The contents of the para 4.13 are matter of record and need no

—

reply from the answerizg Respondents.

Para 4.f4 The contents of the para 4.14 are denied. Respondenté beg to
state that in pursuance of VI Central Pay Commission reCommendati(%ns,‘
conditions governing grant of SDA were revised by Govefnment of Ind:ia. SDA
was paid @Rs.320/- f)er month to the applicarﬁ w.e.f. 01'.09;2008: to
30.04.2009 through salary bills. The matter was agai‘n examined in the
Division and as per rulles SDA @12.5% of basic pay was sanctioned and
balance payment of Rs.11952/- was paid to Shri M.C. Das, Accounts Clerk

(Retired) on 05.08.09 for the period from 01.09.08 to 30.04.09 i. e. uptov ,_the

date of his retirement. “ _— ' :
Central Adminisirative Trihunal
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Para 4.15  The .c.ontents of the para 4.15 are denied. SDA @/.’ii2.5% of
basic pay had been paid to the applicant from 1988 to February,1§97_ through
his salary bills. In pursuance of Ministry of i&B's letter No. 512/ 24/ 93- TV
(A) dated i6th January 1997, an 1.D. Note No. G-26033/ 31/ 95-96/Cash dated

21.03.1997 was issued by Publication§ Division vide which it was clarified that

SDA will not be admissible merely on the ground that the clause of All India

Transfer Liability is there in the offer of appointment but shall be admissible to
those employees who are actually recruited /transferred/ promoted on All'indig
Basis. This was in pl;rsuance of judgment delivered by"Hon'ble Supreine Court,
Accordingly, the case was examined and SDA paid fo employees posted at

Yojana (Assamese), Glwahati including Sh. M.C. Das was recovered w.e.f,

20.09.1994. An amount of Rs.5223/- was recovered from the salafy of Sh,

M.C. Das, for the period from '20.09.1994 to February,1997 in 26 installmentg

w.e.f. July,97 @ Rs.200 p.m. The last installment was to be recovered foi
Rs.223/-. However, last instaliment was also recovered for Rs.200/:

inadvertently.

No appeal was made by the applicant against the recovery made by the

Division vide 1.D. Note dated 21.03.97. Subsequently no SDA was paid to the

applicant upto 31.08.08.

However, in pursuance of VI Central Pay Commission
recommendations, conditions governing grant of SDA were revised by.
Government of India. SDA was paid @Rs.320/- per month to the applicant,

The matter was again examined in the Division and as per rules SDA @12.5%
t

of basic pay was sanctioned and balance payment of Rs.11952/- was paid to
f Cential Asininic witiee Tehunal
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- Para4.17  That the contents of para-4.17, as stated, are matters of record

:January 1997, an ID Note No. G-26033/ 31/ 95-96/Cash dated 21.03.1997 |

ALK AN DAS GUPTA 7 wisirfy IRy
Oy. Oir (Admn) 1 ol ettt

Fublication Division /
Scochna Bhawan /

_ S/

11

Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the period fro?m
- _

01.09.08 to 30.04.09 i.e. upto the date of his retirement.

I
N\

As explained in the previous paras, on receipt of a copy of O.A. Ng.
209/09, the matter has been _examincd in the Diﬁsion and it has been
found that the applicant is eligible for grant of SDA w.e.f. February, 1994

to August, 2008. Accordingly, a sanctibn order dated 18.12.09 has since

been issued for payment of SDA to the applicant. The bill has beéj_gj_

prepared and sent to Pay and Accounts Office for payment. .

Para 4.16 The contents of the para 4.16 are not admitted to be true and
correct to the extent that the applicant is entitled for SDA from his date of re-

posting from New Delhi to Guwahati w.e.f. 30.08.1988. ;

and the Respondents have no comments to offer.

Para4.18 - The Respondents respectfully begs to state that SDA @ 12.5%

of basic pay had been paid to the applicant from 1988 to February,1997. In

pursuance of Ministry of 1&B's letter No. 512/ 24/ 93- TV (A), dated 16th

was issued by Publications Division vide which it was clarified that SDA will
not be admissible merely on the ground that the clause of All India Transfer

Liability is there in the offer of appointment but shall be admissible to those

employees who are actually recruited /transferred/ promoted on All Indi,é

Basis. This was in pursuance of judgment delivered by Hon'ble Supreme Court.

Accordingly, the case was examined and SDA paid to employees posted at

Central Admintstrative Trinunal
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12 7 Sz -
Yojané (Assamese), Guwahati including Sh. M.C. Dés was recov/e"r;éd w.e.f. g \ :
20.09.1994. An amount of Rs.5223/- ;)vas recovered from. the saiary of Sh,
M.C. Das, for the period from 20.09.1994 to_February,l9§7 in 26 installments |
w.e.f. July,97 @. Rs.200 p.m. The last installment was to be recovered for;' ¢

Rs.223/-. However, last installment was élso recovered for Rs.200/-

inadvertently.

No appeql was made by the applicant againzt the recovery made by
the Division vide 1.D. Note dated 21.03.97. Subsequently no SDA was paid to
the applicant upto 31.02:08. It seems no application has been received frorg
applicant in the Division and matter regarding grant of SDA could not bg

considered in the Division.

However, in pursuance of VI Central Pay Commission
recommendations, conditions governing grant of SDA were revised by
Government of India. SDA was paid @Rs.320/- per month to the applicam.:'
The matter was again examined in the Division and as per rules SDA @12.5%}
of basic pay was sanctioned and balance payment of Rs.11952/- was paid to

Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the period from

‘

- 01.09.08 to 30.04.09 i. e. upto the date of his retirement.

. Meanwhile, on receipt of a copy of O.A. No. 209/09, the matter has
been examined in the Division and it has been found that the applicant is
eligible .for grant of SDA w.ef. February, 1994 to August, 2008.
Accordingly, a. sanction order dated 18.12.09 has since bec¢n issued for
payment of SDA to the applicant. The bill has been prepare(i and sent to

Pay and Accounts Office for payment.

: .f;“‘ari‘hf\a! Agmi n@gt}r&iive"}’rl’tw ral
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Para 4.19 That the contents of para-4.19, as stated, are matters of records
1 t

and need no comments.

Para 4.20 That the contents of para-4.20, as stated, are matters of recorgjs

and need no comments.

Para 5. That it has already been explained in paras under preliminary
objections that the claim of the applicant that he has not been paid SDA w.e,f.
1988 is not correct. SDA @ 12.5% of basic pay had been paid to the applicaét
from 1988 to February,1997. In pursuance of Ministry of I&B's letter No. 512/
24/ 93- TV (A) dated 16th January 1997, an lD Note No. G;2603,3/ 31/ 95-
. 96/Cash dated 21.03.1997 was issued by Publications Division vide which it
was clarified that SDA will not be admissible merely on the ground that the
clause of All India Transfer Liability is there in the offer of appointment bggt
shall be admissible to those employees who are actually recruited /transferreg/
promoted on All India Basis. This was in pursuance of judgment delivered by o
Hon'ble Supreme Court. Accordingly, the case was examined and SDA paid to
employees posted ai Y%}ana (Assamese), Guwabhati including Sh. M.C. Das
was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered from
" the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,199~7
in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to be
recoveréd for Rs.223/-. However, last installment was also recovered fQér

Rs.200/- inadvertently.

No appeal was made by the applicant against the recovery made by

. the Division vide 1.D. Note dated 21.03.97.

Further, the contention of the applicant that SDA has not been péi_d tQ
him in pursuance of recommendations of VI Central .Pvay Commission'is alsg
not correct. In pursuance of VI Central Pay Commission recommen&ations%
conditibns governing grant of SDA were revised by Government of India. SDA

was paid @ Rs.320/- per month to the applicant. The matter was again
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~30.04.2009 i.e. till his date of retirement. Meanwhile, on re,ceip't of a copy of’.

V1wl
\Vlolon

14 '*595

examined in the Division and as per rules SDA @12.5% of basxd pay was ik

sanctxoned and balance payment of Rs.11952/- was paid to Shn M C Das

Accounts Clerk (Retired) on 05.08.09 for the perlod from 01 .09.08 to _30.04.09.

It seems no application has been received from applicant in the

Division and matter regarding grant of SDA could fiot be considered in th(g

4

Division.

Meanwhile, on receipt of a copy of O.A. No. _2__()9/09; the matter has
been examined in the Division and it has been found that the applicant lS
eligible vfor grant of _SD'A w.e.f. February, 1994 to August, 2008,
Accordingly, a sanction order dated 18. 12.09 has since been issued -fofé

- payment of SDA to the applicant. The bill has been prepared and sent to
Pay and Accounts Office for payment. A

Para 6. . That the contents of para-0, as stated, are matters of records and

need no comments.

Para 7. That the contents of para-7, as stated, are matters of records and

need 1io comments.

Para 8. .- As per the position explained above, the Petitioner has already

been granted SDA from 1988 to February,1994 and from 01.09.2008 tq

0O.A. No. 209/09, the matter has been examined in the Division and it has been

found that the applicant is eligible for grant of SDA w.e.f. February, ’1994_t'o__:

.Augu'st, 2008. Accordingly, a sanction order dated 18.12.09 has since been
issued for payment of SDA to the applicant. The bill has been prepared and

sent to Pay and Accounts Office for payment.
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Para9to 12. Respondents have no comments to offer. | 2 g JAN 7010
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Through
(U. DAS)
ADDL. CENTRAL GOVT. STANDING COUNSEL,
Birubari, P.O. Gopinath Nagar»g ‘ |
Guwahati-781016, B
| |
VERIFICATION: |

Verified at New Delhi on this 22nd day of January, 2010 that the
contents of paras 1 to 12 of this affidavit are true and correct to the best of
my knowledge and belief. No part of it is false and nothing material has

been concealed there from.
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()  Tenure of posting/deputation:
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Government of India
Ministry of Finance
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Guwahati Beﬁoh
New Delhi, the 142"' Dec&ifiber; 98313

OFFICE MEMORANDUM

Sub: Allowances and facilities for civilian employees of the Central
Government service in the States and Union Territories of
North-Eastern Region — improvements thereof.

The need for attracting and retaining the services of competent officers for

‘service in the North Eastern Region comprising the States of Assam, Meghalaya

Manipur, Nagand and Tripura and the Union Territories of Arun:chal Pradesh and
Mizoram has been engaging the attention of the Government for some time.The
Government had appointed a Committee under the Chairmanship of Secretary,
Department of Personnel and Administrative Reforms, to review the existing
allowances and facilities admissible to the various categories of Civilian Central
Government employees - serving in this region and to suggest suitable
improvements. The recommendations of the Committee have been carefully
considered by the Government and the President is now pleased to dec1de as
follows:

°
There will be a fixed tenure of posting of 3 years at a time for officers with-

service of 10 years or less and of 2 years at a time for officers with more than 10

years of service. Periods of leave, training, etc. in excess of 15 days per year will -
be excluded in counting the teZZure period of 2/3 years. Officers, on completion of
the fixed tenure of service mentioned above, may be considered for posting to a
station of their choice as far as possible.

The period of deputation of the Central Government employees to the
States/Union Territories of the North Eastern Region will generally be for 3 years
which can be extended in exceptional cases in exigericies of public service as well
as when the employee concerned is prepared to stay longer. The admissible
deputation allowance will also continue to be paid during the period of deputation
so extended.

o

(ii) Weightage for Central deputation/training abroad and special mer-ltion

in Confidential Records.
ey A7
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Satisfactory performance of duties for the prescribed tenure in the North
East shall be given due recognition in the case of eligible officers in the matter of:

a) promotion in cadre posts;
b) deputation to Central tenure posts; and
¢) courses of training abroad.

The general requirement of at least three years service in a cadre post
between two Central tenure deputations may also be relaxed to two years in
deserving cases of meritorious service in the North East. e

A specific entry shall be made in the C.R. of all employees who rendered a
full tenure of service in the North Eastern Region to that effect.. .

Giy  Special (Duty) Allowance:

Central Government civilian employees who have All India transfer
liability will be granted a Special (Duty) Allowance at the rate of 25 per cent of
basic pay subject in the North Eastern Region. Such of those employees who are
exempt from payment of income tax will, however, not be eligible for this Special
(Duty) Allowance. Special (Duty) Allowance will te in addition to any special
pay and/or Deputation (Duty) Allowance already being drawn subject to the
condition that the total of such Special (Duty) Allowance plus special pay/
Deputation (Duty) Allowance will not exceed Rs.400/- p.m. Special Allowance
like Special Compensatory (Remote Locality) Allowance, Construction Allowance
and Project Allowance will be drawn separately. '

(iv) Special Compensatory Allowance:
1. Assam and Meghalaya

The rate of the allowance will be 5% of basic pay subject to a maximum of
Rs.50/- p.m. admissible to all employees without any _pay limit. The above
allowance will be admissible with effect from 01.07.1982 in the case of
‘Assam. ’

2. Manipu’r | o
The rate 6f allowance will be as follows for the whole of Manij)ur:-

| ’ Pay upto Rs.260/- - Rs.40/- p.m.
| - Pay above Rs.260/- - 15% of basic pay subject to a maximum
' of Rs.150/- p.m. ' ‘
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(iv)

3.

(a)
(b)

Tripura

. The rates of the allowance will be as follows:

Contval ﬁﬁm‘nk&
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Difficult Areas 25% of pay subject to a-minimum of
Rs.50/- and a maximum of Rs.150/-

Other Areas

Pay upto Rs.260/- Rs.40/- p.m. ‘
15% of basic pay subject to a

Pay above Rs.260/-

maximum of Rs.150/- p.m.

" There will be no change in the existing rates of Special Compensatory

Allowances admissible in Arunachal Pradesh, Nagaland and Mizoram and
the existing rate of Disturbance Allowance admissible in specn" ied areas of
Mizoram. - ‘ :

Travellmg Allowance on first appointment:

In relaxation of the present rules (S.R.105) that travelling allow‘mce is not

admissible. for journeys undertaken in connection with initial appointment, in case
of journeys for taking up initial appointment to a post in the North-Eastern region,
travelling allowance limited to ordinary bus fare/second class rail fare for road/rail,
journey in excess of first 400 kms. for the Government servant himself and his
family will be admissible.

v)

Travelling Allowance for journey on transfer:

In relaxation of orders below S.R.116,
‘North-Eastern region, the family of the Government servant does not-accompany

if on transfer to a statlon in the

him, the Government servant will be paid travelling allowance on tour for self
only for transit feriod to join the post and will be permitted to carry personal
effects upto 1/3™ of his entitlement at Government cost or have a cash equivalent
of carrying 1/3 of his entitlement or the difference in weight of the personal
effects he is actually carrying and 1/3" of his entitlement as the case may be, in
lieu of the cost of transportation of baggage. In case the family accompanies the
Government servant on transfer, the Government servant will be entitled to the
existing admissible travelling allowance including the cost of transpona,tgon of the
admissible weight of personal effects according to the grade to which the officer
belongs, irrespective of the weight of the baggage actually carried. The above
provisions will also apply for the return Joumey on transferchack from the North
Eastern Reglon

(vi)

3

Road mileage for transportation of personal effects on transfer: |
In relaxation of orders b&ow S.R. 116, for transportation of personal effects

on transfer between two different stations in the North-Eastern region, higher rate
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of allowance admissible for transportation in ‘A’ class cities subject to the actual
expenditure incurred by the Government servant will be admissible. '

(vii) Joining Time with leave: -

In case of Government servants proceeding on leave from a place of posting
in North-Eastern region, the period of travel in excess of two days from the station
of posting to outside that region will be treated as joining time. The same
concession will be admissible on return from leave. .

(viii) Leave Travel Concession:

A Government servant who leaves his family behind at the old duty station
or another selected place of residence and has not availed of the transfer travelling
allowance for the family will have the option to avail of the existing leave travel
concession of journey to home town once in a block period of 2 years, or in lieu
thereof, facility of travel for himself once a year from the station of posting in the
North East to him home town or place where the family is residing and in addition
the facility for the family (restricted to his/her spouse and two dependent children
only) also to travel once a year to visit the employee at the station of posting inthe
North Eastern Region. In case the option is for the latter alternative, the cost of
travel for the initial distance (400 kms./160 kms.) will not be borne by the officer.

Officers drawing pay of Rs.2250/- or above, and their families, i.e. spouse
and two dependent children (upto 18 years for boys and 24 years for girls) will bé
allowed air-travel between Imphal/Silchar/Agartala and Calcutta and vice-versa,
while performing journeys mentioned in the preceding paragraph.

(ix) Children Education Allowance/Hostel Subsidy: !

Where the children do not accompany the Government servant to the North-

Eastern Region, Children Education Allowance upto Class XII will be admissible .

in respect of children studying at the last station of posting of the employee
concerned.or any other station where the children reside, without any restriction of
pay drawn by the Government servant. If children studying in schools are put in
hostels at the last station of posting or any other station, the Government servant
concerned will be given hostel subsidy without other restrictions.

2. The above orders except in sub-para (iv) will also mutatis mutandis apply
to Central Government employees posted to Andaman and Nicobar Islahds.

3. .- These orders will take effect from I November, 1983 and will remain in
force for-a period of three years upto 31* October, 1986.

4. Al existing special allowances, facilities and concessions extended by any
special order by the Ministries/Departments of the Central Government to their
own employees in the North Eastern Region will be withdrawn from the date of
effect of the orders contained in this Office Memorandum.
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5. Separate orders will be issued in respect of other recommendations of the

Committee referred to in paragraph-1 as and when decisions are taken on them by
the Government. '

5

6. In so far as the persons serving in the Indian Audit and Accounts
Department are concerned, these orders issue after consultation with the
Comptroller and Auditor General of India.

(S.C. MAHALIK)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

To,

!

All Ministries/Departments of the Government of India, etc. etc.

Copy (with spare copies) to C&AG, UPSC etc.

Conteel Admingpas 1o
AR weeE e

3

. Guwahati Bench

o TaTETE wedys

28 Jan nen

o

e p————— -




=

Allowance will be drawn separately.

— éll — ‘
9 /\)\ e vt
-

A e X MYl
)‘Q@ﬁifaﬁ Administrative Tribuna:

w@%,

-

TN RII
F. No.20014/16/86/E.1V/E.11(B) § o
Government Of India © Guwahati Bench
Ministry Of Finance | TEGIE TS
(Department of Expenditure) »
kX *

New Delhi; the 1* December, 1988

OFFICE MEMORANDUM

. o :
Sub: Improvement in facilities for Civilian employees of the
Central Government serving in the States of North Eastern
Region, Andaman and Nicobar Islands and Lakshadweep.
O
The undersigned is directed to refer to this Ministry OM No.20014/3/83-
EIV dated 14™ December 1983 and 30" March 1984 on the subject mentioned
above and to say that the question of making suitable improvements in the

* allowances and facilities to Central Government employees posted in North Eastern

Region comprising the States of Assam, Meghalaya, Manipur, Nagaland, Tripura,
Arunachal Pradesh and Mizoram has been engaging the attention of the
Government. Accordingly the President is now pleased to decide as follows: ’

i) Tenure of posting/deputation: | -
The existing provisions as contained in this Ministry's OM dated 14.12.83

will continue.

it) Weightage for Central deputation and training abroad: Special mention
in confidential records: )

The existing provisions as contained in this Ministry’s OM dated 14.12.83
will continue. Cadre authorities are advised to give due weightage for satisfactory
performance of duties for the prescribed tenure in the North East in the matter of
promotion in the cadre posts, deputation to Central tenure post and courses of

* training abroad.

iii)  Special (Duty) Allowance:

Central Government Civilian employees who have All India transfer liability
will be granted Special (Duty) Allowance at the rate of 12'/,% of basic pay subject
to a ceiling of Rs.1000/- per month on posting to any station in the North Eastern
region. Special (Duty) Allowance will be in addition to any special pay:and/or
deputation (duty) allowance already being drawn subject to the condition that the
total of such Special (Duty) Aliowance plus Special pay/Deputation (Duty)
Allowance will not exceed Rs.1000/- p.m. Special Allowance like Special
Compensatory (Remote Locality) Allowance, Construction Allowance and Project



The Central Government Civilian employees who are members of Scheduled
Tribes and are otherwise eligible for the grant of Special (Duty) Allowance under
this para and are exempted from payment of Income-Tax under the Income Tax Act
will also draw Special (Duty) Allowance.

iv)  Special Compensatory Allowance

The recommendations of the 4" Pay Commission have been accepted by the
Government and Special Compensatory Allowance at the revised rates have been
made effective from 01.10. 1986

v) Travelling Allowance on First appointment:

The present concession as contained in this Ministry’s . OM dated 14.12.83
will continue with the liberalisation that on first appointment T.A. should be
admissible for the total distance, instead of for the distance in excess of first 400
Kms Only. :

vi) Travelling Allowance for journey on transfer:
The existing provisions as contained in this Ministry’s OM dated 14.12.83
will continue.

vii) Road mileage for transportation of personal effect on transfer:
- The existing provisions as contained in this Ministry’s OM dated 14.12.83
will continue. .

The existing provisions as contamed in this Ministry's OM dated 14.12. 83‘
" will contmue

ix) Leave Travel Concession:

The existing provisions as contained in this Mlmstry s OM dated 14. 12 83
will continue.

Ofﬂc_ers‘ drawing pay of Rs.5100/- or above, and their families i.e. spouse
and two dependent children (upto 18 years for boys and 24 for girls) will be allowed
air travel between Imphal/Silchar/Agartala/Aizawal/Lilabari and Calcutta and vice-
versa, between Port Blair and Calcutta/Madras and vice-versa in case of postings in
A&N Islands; and between Kavarati and Cochin and vice-versa in case of postmgs
in Lakshadweep

X) Children Education Allowance/Hostel Subsidy: ‘ o
’ Where the children do not accompany the government servant to the North
Eastern region, Children Education Allowance upto class XII will be admissible in

GU"’v’aﬁah
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respect of children studying at the last station of posting of the employees
concerned or any other station where the children reside. 1f children stuclying in
schools are put in hostels at the last station of posting or any other station, the
Government servant concerned will be given hostel subsidy without other
restrictions. The rates of Children Education Allowance Hostel Subsidy will be as .
in the DOP&T OM 18011/1/87-Estt. Dt. 31.12.87, as amended from time to time.

xi)  Concession regarding grant of House Rent Allowance to officers posted
in the States of North Eastern Region, Andaman and Nicobar Island and
Lakshadweep Islands: '

The present concession as contained in this Ministry OM No.11016/1/E.1I(B)

dated 29.03.84 as amended from time to time will continue to be applicable. .

xii) Telephone facilities: :

The officers who are eligible to have residential telephone may be allowed to
retain their telephone at their residences in their last place of the posting subject to
the condition that the rental and all other charges are paid by such officers.

2. The above orders will also apply mutatis-mutandis to the Central
Government employees posted in Andaman and Nicobar Islands and Lakshadweep
Island. These orders will also apply mutatis-mutandis to officers posted to N.E.
Council when they are stationed in N.E. Region.

3. These orders will take effect from the date of issue. ®
4, In so far as the pefsons serving the Indian Audit and Accounts Department
are concerned these orders issue after consultation with the Comptroller and
Auditor General of India. &5 ‘
5. Hindi version of this Memorandum is attached.

Sd/-

(A. Jayaraman)
Joint Secretary to the Government of India

To,
* All Ministries/Departments of the Government of India etc.

Copy (with usual number of spare copies) forwarded to C&AG, UPSC etc.
etc. as per standard endorsement list.
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cimployaes posted in the Monh-€astorn fagion, gl pteo e pepbrite

“Governmenl employees, including Othzers el b Al Ing Senvices, potted to Sk,

4. These onders vall take elfect ficm Auguat 1, 19797
—— = - - - g
‘ 5. Insolar as persons servinginthe Inhian Audl ans Accounts Separinentare concerned, these orLers issun
¢ aller conautialion wilh the Compirclier arvd Audior Geuneral ol India. o o
. - e D sl
.- . . N st '.';"d

R e e b Sve

6. Hndiversion will lollow.

oY/
). <oty iR
/ (i f 2

(H.SUHDER RAJAN )
Joint Secretary 19 the Governiient of Indig:

v
H

All Ministies/Cepattieant of the Gosernimert of Ind-an {A S per Jandard Distibution List) ' S
Copy {wilh usual number ¢ soare copiec] ferwarded to CAAS. UPSC, clc. [As per standard Endorsement List),.
Copy also lonvarded 1o Chiel Secretary, Andaman & Hicovar llands and Adminigltalor, Lakshadweep. -
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Cash Section _
Publications Division

O:‘.‘

Details of SDA paid to Sh. M. C. Das, Acc-ounts_Clerk(Ret’ifed)

- From March, 1988 to December, 1988 : | @89/PM

(Before March, 1988 record is not available)

From January, 1989 to October, 1989 @ Rs.
90/- PM

Balance payment of SDA for an amount of Rs. 2,256/~ has
also been paid in December, 1989 @ 12.5% of his basic pay for
the period from October, 1986 to October, 1989.

October, 1989 onwards, SDA was given @ 12.5 % of his
~ basic pay as per details glven below:-

Period | SDA @PM -
Nov. 1989 to June, 1990 159/-
July, 1990 to June, 1991 163/- .
July, 1991 to June, 1992 166/- ;
July, 1992 to June, 1993 169/- E
July, 1993 to June, 1994 172/- .
July, 1994 to June, 1995 175/-

July, 1995 to June, 1996 178/-

July, 1996 to Feb., 1997 181/-

An amount of Rs.5200/- has been recovered as overdrawal
of SDA for the period 20-9-1994 to Feb., 1997. Recoyery was
made in 26 installments w.e.f. July 1997 to August, 1999. @
Rs.200/- P.M, in pursuance of DPD’s 1.D. No G-26033/3 1/98 96- T
Cash dt 21.03.1997. | - \ b

On the recommendation of 6™ Pay Commission, the SDA
was given @ Rs.320/- PM w.e.f. September, 2008 to April, 2009
and an arrear Rs. 11,952/- @ 12.5/- of his basic pay has also been
given to him in the month of June, 2009 vide bill No. E-67-
06/2009-2010.




-Subjsct:- Grant of Spocial Duty. All.uaniz(soa):to the.

";uho -areiactually racruitad/transfarred/promoted on ALl
. India'Basis.. Accerdingly, the amount paid: as.SOA to nuch

rTV(A) dated 16th January 1997, en ‘the abeove-subject.
- snclosed tor refesrence), the spacial Duty Alleuwance. uill

- of All " “India Transfe

" Guwahatl are net eligible to get-the SDA.

~74= a1
RS
PUBLICATIONS QIVISION

- Ministry of Informaetien & Broadcasting
Covt, 8of Ind~3

Foge S VPatialu Houae,:f" :
o ’ -'Nau Delhi-l R

‘empleyses posted in the Nerth
- Recovery regarding. SRR

T o e

tern Region L

~ Ag per aniatry of liB's lattar Ne,: 512/24/93-¢,,k;jﬁ*
(copy = |

not be admissible metely en the greund that the clause - .;;;v
Ligbility ie thereﬂin the offer of
nppointment but -.shall bejadmissible enly to these’ empJoyeoa

inel#g&bla employess after: 20-9 1994 ia t ;#ourpcovarod. E

2. 3 ‘The cask has sinca been axamined and "{t nhas besn”
found that the follewing officials werking in: Yojane(ﬂsaamose)h
~ Therefore, the
amount shown against their names, paid as SOA after 20=9~94, -
is te bo recovered from their pay and allouances in inatalmenta

: t
S/Sh. P Chakravarthi
_ MK, Hazarlka, dr.
AP K C. Dass, CuGoll fjyini
\'4.' P, Kallta , Chewkidar ™’ |

The ra"o,nry of the above amount will ‘be mado in .  i
ThJ gfuiCl&l‘

RE, w e 7 664/~f,

‘1. ’
Stono &. 6 748/«

'.:"' 2.

3,7
instalments frem their pay fer Apiil,S7.enwards,

s

may, . therafore, be informcd accordingly. :A?y“ﬁ;‘

4,

This issuyses uith the approval of DPQ

»‘}mh :‘iﬁ“‘j‘.
AJ ) .

.'553('5.;m;“a S
¢ (Admn, )"

S ijgg§§kgg,2, uughati '
[ ‘No, 0-26053 31/95-9 ash dated 21=3-97. [ g
Ce py forwarced Per i?qumatlmn to Min. af 148, Neu Dalhi

(Shri VK. Sharma, US(TV)Juith refsrence™their .ndo;e@moanLvhu
datad 16=1-97, refoured to abuve._ | :

Dy Dixectsl/(ﬂonn. "‘W
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.31 03. 2000 on the uuluwl mientioned above,
”

R allt
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ll ok

Cabincet Scerclanial
(F.A.Scelion)

2, ‘:.: Iho .pq;nlﬂ of douly ;.\mul by SSIin their UN No, 42/5 4]3/1\'1'/99(18) -

of  the Central

7\@3 Duoclomlo nny kindly rofer to their UO No. 42/SSI/A'T/99(18)- 2369 dated

' .md “I\_/muuuy of Tinance (L)(p.ulmcnt of Lxpenditure) and clarification to the |

pum(u lluulJl il an under lnl inloradion, guidiance ind neceminy action
e -' 1:1) ‘.." ‘!.
EIENE L A

The Hon'ble Supremie Cowt in their Jmlgmcn-ﬁ"
| delivered on 26,1196 i Writ Petition No. 794 of

1996 held that civilian employeen who have All
India transter Niability are entitled tu the prant of
SDA L on boing ponted o any slation in he
WL Region Lrome oulside the region amd in the
following - situalion whether i Central
Governmient crployes would be clipibly Tor the
prant of SDA Keeping in view the clarifications
Jusuod by the Minintry of Finance vido their vty
No, TT@EY95.15.0(03) dated 7.5.97

posted in the N.LE.Regioun.

“A person bclonuf (0 outside N.L. Rcuun but he s |

nppointed and an et nppaintmeol pented in the
Nl dewion  alfer - nelection nough - diped

rocruitnicil based on tho rocrvaibment mnde an ol 77

Indin: bagla- and having, o common/centralised

_“HUI\I(HH)’ ”ul il All llnll.\ ll.um[u | lnhlhly

An unplo)w Il.ulmu from the M1, Kepan
selection on the Lasis of an All India recruitment
test and borne on the Centralised cadie/service
comunon . senjorily  on fist  appointment and
Tle iy adao Al India
Transfer Liability.

R

5282 -

d\lcd. 2.9, l‘))) have l)u.n examined in consullation wnh our Inteprated Financo

.| An

cployco  belonps  to - LI Region

..','1.’1’_‘.!.!1?‘.9“- it Geoup (7" o 13" ciipluyca e

'
L

Centra!&eﬂmmi ﬁ”?ﬂ‘ﬂ‘l':r:/vgfhuna! . Mr&g ) f

wias

No -

%’Q‘ﬁabwwlaf = "'t‘«”s?ﬁr &‘fé\{\/mm
i ' y RMESY oo
] 2 BJ JAN ?q:r fg‘m Mpﬁb\\cﬁ“}?&m o183
3 o % ATt W0 a0
Guv\dh:{fl Bg{tch @a\ gﬁa:a@:ﬁ“'c?. 0. com
TR s T o

R g

R T - RN
e mes e . .

e 9T




c;nli\n\cdt.'—\ﬁ'\a
' jor lo grant ol SDA vide
OM No. 2001 4/2/83-1L1V
083 and 20.
dated  L12.1988) but
cadre \v:\:l_ccnlr:\\iscd with
"‘li:sl/pl'UmUliUl\//\H India

on local 1
rules for the post (p
Minisuy 'of|
"dated: 143121
20014/16/80K:
: S\‘b‘icﬂ“‘?!,}g)"-ﬁ,;‘
RS peniotity
fery Liability ete. on
hough they ¢

-- N.E',Régionl_
nido the NI

- any ;plnco oul
S rranster Liability.

“An ;. cmployce
subscquendy pos
he, willibe cligt
fo' N.ERegi

tcd outside N.E.Region, wlicther
lc for SDA if pos\cd/u'amsfcrrcd

Of, Deptt

11(3)/‘)5-’[5.1\(\5) d
ere clause in the appo
' concerned 8 liable o
transicrred anywhere in In
| eligible for thic
Lo Forﬂdclcmﬁnali(m of the admis
‘ to_.'fany,Ccntrzd Govt.
Al Indial T ranster Liabiity
her recruilmen
en .made on /% jndia basis (L)

prant of Specia

o tests (1) whet
Y Post -has. -be
+ i | whethier promotion is
) Al JadiaZone of
L penionily for the
~Vin the case
| recruitaent
. promotions

nervice
of 55B/DGY, there is @ cotumon
yysleny made 01
e alno onc on

_dx'ilcx'ialléj;lu all employ
India Lasiy and having, a conunon geniority list of
gin for promotion ctc.
| e grant of SDA I
1 cmployee hails fron
“NLERegion from ot
"} Based on point (iv)
gSB/DGS have
othe cmployces b
posicd within the
othiers, the DAC

e s e e g

1 therc werc no cadic

4.87 vead with O.ML

s conlinuing in the
an be ranglerred out
Region having, Al Indin

5

e a4

1o N.I.Region anc

also having a comsmon All

_ndi:\ 'l;rzmsl"cr l,_'mhilil_y__’

bt Aé.’i-‘."“(rr\j R BRI
Lxpdr. Vide their UO Mo.

ated 7.6.97 bave claniticd that a hailing,
intment order to the cllect region

be
dia dous not make him
1 Duty Alluwvance.
sibility of the SDA
ivilian cploycces having,
will be by applying
t 1o the gervic/Cadre

also done on the Lasis of

pmmo\ion baned ot conunon
Jeadre/po nun whota ()

v Al India basis and
the basis of All India

Pimed on  the .abuve .
oy rectruited on the Al

are cligible for
feypective of ‘the fact that the
n N Repion o posted to
tside the NLbRegion_____
above, some of the unils ¢
authorised payment of SDA 10
alling from NE Repion and
N.E.Region while ' ‘
have objected pa

pe 5
ot e

I cane the amployee '

I Region he
entitied - to
spA il he s onee
wansferred '
that Regio®

within W
iy not

in “fias already  been

by MOF
hat clause in the
in the case of appointment
yment of SDA regarding

cl:u."dic_d




G

ot -

lo employcen hailing from I\Jl"—li;p_n;nnndfm—ut_ul
| withln the NE Region irrenpective o the fact that
| tielr  tranofer Jiability  in - All Trannfer

}'I India
i'| Liability or otherwige, In such cages what should
:
!

the norm for payment of SDA i.e. on fultilling the

1 eriteria of Al India Recruitment Test & (o

A promotion of "All India Common Scniority bagis

' , | having been satisficd are all the  cmployees
' | Eligible for the grant of SDA

trannfer

T Liability
docn not make him
cligible for grant of
SOHA

Whether the payment made to some employees

'l - hailing from NE Region and posted in NI Region

. i boirecovered aller 20.9.1994 ic. the date ol
XE .‘5 decision of the Hon'ble Supreme Courl and/or
SRR whether the payment of SDA should bo alluwed
L to all employces including those hailing from

‘ NERepion with clleet fiom the date of their

The payinent made

o cmploycey hailing
from NI Region &
Fonted in NE Region
be revered from the
date ol ils payment,
Iy alno be added

Shai R.S.3edi, Director ARC

Shrt RuP. Kureel, Director, 8513
Birg.(Ietd)G.8. Uban, 1G, 811

| Shri 8. Mchea, ID(P&C), DGS

5. " Shri Ashok Chaturvedi, IS(Pers), R&AW,

6. - ShiiB.3.Gill, Director of Accounta, DACYH

7. Shui J.M.Menon, Dircctor Finance(S),Cab. Scell.
8 Col. K.L. Jaspal, CIOA, CIA

; ‘,-b";'«,‘:;mtiff@.:f?g:,’,&nb{"ag_‘-, I ITTASIS

I’ . .

' . 28 JAN 2011
Suwahati pren
N :;q',*:f;r_;.’-}a

appointment i they have All Indin Tranafer | that — the  payment |
Liabllity sud aro promoted on tho basin of Al | nade 19 the
India Common Scniorily bist, meligible  cmployee
hatling,  from NI
[
1 ;1 4
i N . L . (
' oo ey
L IR Y
' '-'-':‘ :l e Ty
v k N
.

3. ‘l This issucs with the concurrence of the  Finance Division, Cabinct
o Sceerclarial vide Dy, Mo, 1349 dated 11.10.1999 and Ministry of IMinance
t(E:q)cinl'ilm'c)'n L. No. L20:4/ET1(13) dated 30:3.2000.
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' .Mini.s\ry of Finance .
Department-of Expenditure
- (3) Branch '
Hokod o o L
; L
Sub: proposal sceking clarification as o whether Yo e
® - the employces postcd/transferred in N.L. Region, at theirown B : ‘
request from  outside the N.I. Region arc cligible to get SDA. 1 :
: ! . : ‘ : q- I
Reference U.O.No./\dinn./\(27)/Shillong/()(j-()')/M12,0( Oflice of | ' -
Pr.Chicl Controllcr of Accounts (Central Excise & Customs’) on pre-page. - ' \
Theré is 170 restriction for prant of Special Duly Allowance to Central '
Govt. Employces if they arc posted on their own request and arc enlitled to
SDA as per-crileria for payment of SEAds mentioned in para 5 of Finance : S
Ministry's O.M.No.l\(S)/Q?-E.ll(\}) dated 29:5.2005(copy cncloscd). Office ) e
ol I'r. Chief Controller of Accounts is advised 1o decide the cascs of payment -+ . - Pl
of SDA accordingly. * e
Q\QWW\OV\W& T
' L o ' (R.Prem Anand), o o :
el a0 “(’N‘"'_‘— ... Under Scerclary (0 Govt. of India. ' o
Shri /\rviﬁd Kumar; Controller of Accounts, Ofo Pr. Chicf Controller of _ '
" Accounts, Central Excisc & Customs, A.G.C.\‘x.ll\\i\dil\g,qu Delhi.
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\ Publicatlions Diviston = - .
Mintstry of Intormatlon & Broadeasting
' Patilala HqusnﬂmnvINLuLerg
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The followlog OLficlals of Lhe PublicutiongiﬁiVision‘”'j- )

,‘”‘&QHO AQQQUHL?leﬂyk_l”fthh-uuujn of[m.l200~2040:nnd%two'Clurk .
Brado—] L dn the scide -of I 000-L1000) 0 Lo hereby promotedito the
Jposts in the scales moptioned against them pure ly -ony vd=hoc’ "~ T
basis w,e.f, the dates: they jofﬁ for duby in thoir.-new.ppsts and 7. c
ore peated, Lo thexUnltf ment Loyed agolnyst them, PRI : ‘

,:-,"." R r ' [ . L.
' Jye Nl 4 . i
S C : - !

(U7 This ad-~hoc promotion -will not bestow any right“othho !
promotee incumbents to, olodm any seniorlity in-thgugFGQQ{prngr
_regular Oppointment.v‘\ T TR ok e R
B . ’ R 2 R
LS dn, Hame & Designollon ?Lomotod to! ";ﬁbegxquostud,- =
v Prosent. Post iy o Lhe scala bty L \
'|111J L .J},r 1o A U

) . ) ) ' . . RIS Coa s
1, 6L, Horendre Kumor, Accountant G, Lucknow, l X .
., - Jccounts Clerk, | St 15, 1400-2300 e Sy a
n S.E.Patna, oo o PR AR,
'2 Shy, M0 s, CLoLLL Jr.btovekoopor o s Currapt HStove I
: C YoJanalssanmse Yy 15, 1 200-20:10 ‘ C(Hgrsy Yy, ]
oo Guwaholld, f , ‘ L patiolo tlouso, [
\

et

B . ' ‘ o7 ‘tNowgDelhi;*?Wg'
- <30 Shulgturad, 6.0, L  pceounts Clerk - 7 S, ENew Delbde:
-~ et b o ..-.»(H“QL‘C )- e s wmmm 4 ng‘lp_()u_.,’(_u(go" S -~ndv»f-j‘l::'f'{-"*('v_:'d'im 5.'“--""?,\“‘2&‘,":\ ) !1
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The above incumbents, should join in thelr placerofiposting : Ju
{mnediately, In case some one -is not interested {n ‘the promotion - !
ile should inwimotd his:option within a fortnight of theilssueylthis \
order.  In.tle event of refusal of prombtion or failingito Join: - .
in. thds stipukated/tho-individual will forego his- xight oo th S
promobion for one yedry A -Jv&ffi‘"W*"
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| 1, , Pk
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 Dated: 30.8.1988  7/9/88 .
ORVDER ;

: Shri M.C. Das, Clerks Grade—II(Assamese), who was LR
promoted on 4.7.88 to the post of Junior Storekeeper Jnd poAL L
ot Current Store, L.wuarters, New Dolhi is hereby reverted -
40 his substantive poot of Clerks Grade—ll(ﬁssamesc) and -pn Ve
" at the office of Yojuna(Assamese), Guwahoti w.e.f. afternoon

. of 30.8,1988 at his oWn reyuest, Hio pay 89 Cle xk Grace iB
O efixed ot l5e1250/~pells We0.£431,8,1988, The datoe of his oo ,
{inovement. a8 Glerks Grade-II in the aeale of Ra950-1500 -t .

1.7.1989.. 1

: - Sinoe his reversion to the post of Oignthrade—II dh,yc§y=' il
(Apaamese), ®avab been allowed an his own request, he v
nat he entlitled fom ony T.A./D A for jolning hie duty al: ‘ .7793

Guw ahotl.

T NRMAL GANGDLY) it
DY.DIRECIORGARMN.) . -

Capy twas- I . | - TS

1., P&AQ, DAVP cte., Now Delhi o T O g
2. Shri M.C.Dap, Juniar Storekeepely Current. Store} H.Qrs, |
New Delhi. ' I
3., Opsh Bection(? COpies)/B&R/Vig;,CelJJ/A&G/Iibrary. , A
4. Pousonal filo/Sorvice Book.af tho,oifioial.oonaernoﬁ.-lei? 3
' 5,. Editor, Yoﬂanu(Assunese).Guwahutm.' L o i
6o, ByM., Head Quarlers, New Delhi-with the ze uest. that Sh*  {li
. M.C.Das, Junior Storekeeper may.bnunelieveguof his drites L
immediabely with‘direcmionrto;jgin.the;nnsmroinOlpnue G © 0
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- fnnepuve RIL
Publications Division.
> Govt. Of India
Ministry of Information & Broadcasting : ;
Soochna Bhawan, CGO Complex, New Delhi L
No. C-18011/2009-Admn.] _ ) Dated: 49.12.2009
ORDER | S . RERE

Subject: - Grant of Special Duty Allowance to Sh. M.C. Das, AccouhtsiCIerk :
. (Retired) during his posting in the North-Eastern Region. ‘
s ARk ;

In pursuance of clarifications issucd by Cabinet -Scctt. vide their U.O. No.
20/12/99-EAL dated 02.05.2000 and various instructions issued by Government of India i
on the subject; sanction of the ADG (I/C) Publications Division is here by conveyed oo
under the instruclions contained in the Ministry of Finance O.M. No. 1(5)/97-E-1I(B) dt
29.05.2002 for the grant of Special Duty Allowance @ 12.5% of baSic pay to Sh. M.C.
Das, Accounts Clerk (Retired) during his posting at Yojana (Assamese), Guwahati, w.e.f.
20-9-1994 to 31-8-2008, amounting to Rs.l,11,125/-(Rupees one lakh eleven thousand
one hundred twenty five only).

i B » -
& ‘ -

2. The above fixation of Special Duty Allowance is subject to post audit and in the - oo
light of audit observations, the over payment made, if any shall be recovered from Sh. M.
C. Das in lump sum ‘ <

without any notice.

3. The Expenditure involved will be met from the sanctioned Budgel Grant of the

Publications Division and debited to Demand No. 59 Major Head 2220-Information and |
Publicity, 60.110- Publications Division, 01.00.01- Salaries (Non-Plan) for the year !
2009-10. : ' !

(Rukmini Das Gupfa)
Deputy Director (Adin.) . -
Tele #2436 8009

Sy ;/i’”

Copy to:- | . ' X
I. P&AO, Tropical Building, Connaught Place, New Delhi. ' )
2. S.0., Cash Section ‘ ’ |

3. Sh. M. C. Das, Retired Accounts Clerk Garigaon (Jambori) P.O. Pandu Guwahati
781012 (Assam)
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Dear Sir, B o l ‘ n _
I am sendin herewnth a overnment Dr/aﬂ No(/ -~ , on account of pay &
- Dated )/0, f:_‘,( for Rs ") ............... - . '
allowance for the month of ..o NPT i)
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ORDERSHEET

‘ 1. ORIGINAL APPLICATION No_: ————— Q?—Q—?———/' 2"00’9‘
i 12 Transfer Application No  : --=----- /2009 in O.A. [ —
: 3 Misc. Pet1t1on No e /2009 in O.A. NO.--=-=--=--m-noev ‘
; [
| 54. cOanﬁkﬂlMlﬂ wgﬂmon N I — /2009 in O.A. Ny wimmm
? 5.  Review Apphcat1on No e /2009 in O.A. No.-----------—=---

{6. Execution Petition No

SAne

Applicént (S) --—-----—---------------------—---rz""'""'“'“‘"‘q'. |
1 Respondémlt —~—-—&-E‘f’—1:{-ﬁ--_--- £ il M ,
‘Advocate for the : ----- é-/ {’/?9_-__A_; ————————— -oo-x= ‘-""v' i iw’. oL

! f}‘%\pphcant (Sh /‘(7?/9 - M

;l ‘ %ﬂ’w oy i

" Advocate for the ; =-----mmmmmmmcm oo e L
' {Respondent (S})} L

f ey i

Notes of the Registry . Date | | Order of the »’Frlibunal
- - ==——T& - ) 222010 ~ Applicanis cldim - payment of Special
’ | . m W il ¢ Duty Allowance.
é | ﬁm lw‘" v ' ‘By filing replqu“_‘

ﬁ ﬁndém‘s have stated |
that vide order dated 18" December 2009 !
Annexure-Xii) = sanction ;of the ADG(I/C) |

Publicafions Division has been conveyed to

reiease a sum of Rs. 1,11,125/- on accouhf of

0 . Special Duty Allowo""‘“.' WQm’ed counsel for
IM the Applicant confe'! ! !
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' Appuccm‘ very shortly.

filt date necessary | “Wll
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A Wity o | i

ii be made to

Since necessary rellefs as prayed for has
been granted by the competent authority by
| » sanctioning the amount and the bill has been

sent to the PAQ for payment.
TR B - In the circumstances, O.A. is disposed of
ﬁ{ ”‘ﬁ M dtrecnng the conce Wﬁ!uauthonfy to release
the payment within forthnight from to-day. in
T ' case said amount is not pgnd to the Applicant
within the fime stipuiated interest will have to
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